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4. Review Application No. _ Y

Y Id *
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o ~
Rasnondant (S ),*m,m__ 21 Qaods
f"w-dvocate £or the applicant (S} Memass . .= Levamic ...
| mabwl Do, oL
}"Lsa’ . .%- ‘s ‘:b- ﬁ;tt:t.‘: ........ -
-8
»” wdvscata for the Respondant (S) - GG 5C. e
. SR | T W T - RS TS T “\"v . it \“m»‘vﬂ'aﬂli'.i»mr:ns.‘ R ks L) el 5‘%“ ‘.tnk o ‘ %lou"[?;’jw—‘ﬂ'm
- Nmtes "of the Reqistry § Jat e i Order R
1 16.6.2086 Hresent:The Hon’ble Shri K.V.Sachidanandan
{ Yice-Chairman.
This appiication 1 11 form { hair
for Rs. 20/ » , N |
Ids . ’ﬁd/; fdu IPCJM ! { The applicant is a Mail-Jamadar under
‘ osite
“p . 2. 23200k 51 4 § E‘E respondents working in the office of
Dated R GRS R oR % the Sub-Post Office, Dimepur, Nagaland.
?(\///)7 | hecording to his averments and Annexures-D
Dy.l Regis@' i & E produced, his date of birth is £.9.1949
L i ;@{ ' and it is averred that "if that date of
(«ca.‘. / v(oﬂ fg

biirth is taken into account, he will retire
er_w‘pﬁ Utﬁ\ﬂﬂﬂ/\/\ crg.y in 2809 whereas vide impugned order
deted 26.10.2005 the third respondent has ~—
pa?ésed ari order stating that the applicant

— X
wih be . deemed to have retired

on
superannuation w.e.f. 30.4.2083 A/N and

%

i

i

|

§ atdo stated that his pensionary benefits
§ will be made accordingly. The applicant has
i _ made & appaal/rapresentation dated
i 24111.2005. Prior to issuance of the
|

|

]

{

{

i

impugned order dated 26.16.2005 wide order
da'tﬁed. 22.7.2805 a;zp{itqnt was directed
0 ‘submit his age proof certificate as the

. sam% was not available in his Service Book.

¢
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A i6 c g ‘n 2‘?5@6 Tha applicant subseguently produced date of
birth certificata by the civic authority
which was not considered. The applicant
further submits thst the respondants ara
desirously trying to vacate his quartar,
That apart, an outstanding amount of
Rs.2,12,366/- towards excess stayed amount
drawn by him in service is also attempted

*'/ _ to be recoverad by the respendents. Hence
7 - ‘the present 0.4,

. o _ When tha matter came up for admission

.\("} pnp' ‘AV | . Hr. H. Sarania, learned counssl for the
(\yo;} \q\%\é’ o applicant is present and Mr. G. Baishya, .
QO éﬁ - , learned Sr. C.6.5.C. represented 't'nel :
& raspondents. Mr. Bailshva reguests for tima’

to get instruction in the matter. Let it ba

- §_w ) done. However, in the interest of justice

7 (Iw"o | this Tribunal directs the respondents not

Z:‘;,'Ob" to initiate any recovery of the amount as

per Annexure-] order from the applicant
- o : till the next date. Further applicent is
Ovcley éLIL [ 6 / 6 / 05 permitted to s%}ay in the quarter titl the
' next dete if he not already vacated.
/UYVW"V?/ = Ju(rm!i;: » N
é : v ©
odvoc )@

Wdaa/)fheA" . ' |
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(9 ¥Yice-Chairman -
/9,%%\0 B |

17.7.2006 Four weeks time 18 granted to the

qut on 17.7.28866.

respondents to file reply statement,

%M L | ‘ POSt On 18 .8.2006+ Intlerim order

e dated 16.6.2006 will continfie till the

& " next date. ‘
m@bv M7/ ?/0 6 ' vicenchalcman
Wma/ Ao Jeaamed  pp
e oe ate 2y bos Msoft,18+8+2006 Four weeks time is granted to the

respcndents to tile reply statement. post
Hue PM”“’M . | on 23.10.2006.

/ C: Interim order will cdntinue till
7/ 0

l ' such time,
No - w,/é Lu/\/a Iaﬂ»d’l
Wleed.,

7 , vice-Chairman
A e
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O.A. 144 of 2006 .

' 93.10.2006 Present: Hon’ble Sri K.V. Sachldmlandan
Vice-Chairman.

Learned Counsel for the
Respondents wanted further time to file
reply statement. Let it be done.

: Post on 22.11.2006. Interim order
will continue till the next date.

/»-/ :

Vice-Chairman
fmb/

n2.11.2006 Present: Hon'ble Sri K.V. Sachidanandan
Vice - Chairman.

The Respondents are directed to file

reply statement. Post on 20.12.2006.

Interim order shall continue until further

Vice-Chairman

order.

Jmb/

Counsel for the respcndents seek
further four weeks time tc file written
statement.

pPost on 24.1.07 for order.

vice-~Chairman
Py
24.01.07 Counsel for the respondents has . ,,(’
submitted that the written statement is ’
ready and he will serve the same within a |
week., Liberty is given to the applicant to -

file rejoinder if any.
Post the matter on 27.2.0f7.

Vice-Chairman
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submittea that'the written statement is
being filed to-day. Let the same be
kept in record. Respondents are directed

to file reply to the written statement.

Interim{ order shall continue. PSSt the

2.2.6% g maé?r on 1443.07, N
NEERA — N
? R MMWLB ) Member ' vic e~chairm§n )
&a Lo A ["‘09-4/ " 1m T
%
12:3.0%
N Taiofmbn s
Qv\n.&l\. m 1
5=
vs\'s\o'x»
T 3 2007 Post on 24.04.2007 for filing” of
‘A’W‘\q“/ E rejoinder. It is made clear that no further
by p G the Appiirant
ooy
* 7/‘-;(7//06

£




o0k “”f@é /(, [)

; v N g
-~ . r‘/'f; ' - ‘
4‘:& ' o 25.1.07. Pleadings are completed. Post' the
‘_ matter before the next available Division
. ' ~ Vige-Chairman
o Im
26.9.2007 Call on 27.09.2007.
m (M.R.Mohanty)
. Member (A) Vice-Chairman
/ b/ . |
27.9.2007 . Call this matter on 12.10.07.
o A A on’ - ' .' .
/6_6’ 35 e o ' ushiram) (M.R.Mohanty)
Member (A) Vice-Chairman
| [1m/ |

121007  None appears for the Applicant nor the
applicant is present. However, Mr G. Baishya,
learned Senior Central Govt. Standing Counsel

for the Respondents is present.

A case V5 V22 ctobyy—

Nsr aeorian e Call this matter on 13.11.07 for hearing,.
L 2z r | |
11’ '\1 'ﬂ ~ ! %’ d
. “4(Khushiram ) (Manoranjarr Mohanty)

- Member(A) Vice-Chairman
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13.11.2007 Call this matter on 15. 742007 for

' ) hearing before Division Bench.

(M. R.Mohanty)

o Vice-Chairman
‘Lm .

1511.07 .. Having heard the counsel for both
o .. . the ?Jarties) The case is disposed of vide
29./1 o’} - T orders recorded in separate sheet. With the

il o disposal of this O.A.,, M.P.Nos. 53/06 &
o IR ‘/,‘/J/ﬂ L 101/07 are also stands disposed of.

I = R ¥
ol LYy % dossy Khushiram ) (M. R. Mohanty)
W\JM Z . . -

A4 fo R 27 anlh _ Member(A) Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
o GUWAHATI BENCH

Original Application No.144/2006 -

DATE OF DECISION : 15-11-2007

Shri Ibotombi Singh

ettt r ettt te e tee e eeanar e anaanas e eeeeneeneneaaraeanaans Applicant/s
Mr M. Sarania
‘ .....Advocate for the
Applicant/s
-Versus -
Union of India & Ors.
................................... et s RESPORdent /s
Mr G Balshya, Sr.C.G.S.C
..................................... rrernreieiineaeanneeesneeanssaes Advocate for the
Respondent/s

CORAM

THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER -

1.  Whether reporters of local newspapers may be allowed to see

the judgment ?- Yes / No
2.  Whether to be refe‘rred to the Repc;rter ornot? - Yes es/No
3.  Whether their Lordships wish to see the fair copy of the
judgment ? , Yes/ No.
\

an/ Mamber(A)

fo "



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH _
| Origmél Apph'caﬁon No.144 of 2006. |
Date of Order : This the 15th Dav of November, 2007.
THE HON "BLE SHRI MANORANJAN MOHANTY VICE CHAIRMAN
THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER

Shri Ibotombi Singh

S/o Late A. Amuba Singh

Dimapur Postal colony,

P.O. Dimapur, MDG - 797112

Dist. Dimapur, Nagaland - e, Applicant

By Advocate Mr M. Sarania
- . Versus -

1. Union of India :
represented by the Secretary to the
Govt. of India, Ministry of Communication,
New Delhi.

2. The Chief Postmaster General,
- North Eastern Cirde, Shillong,
Meghalaya. -

3. The Director of Postal Service,
Nagaland, Kohima - 979001.

4. . The Director of Accounts (Postal)
- North East Cirde, Sh]]long-793001

S. The Sub Post Master, |
Dimapur Main Dak Ghar, Dimapur .
Dist. Dimapur, Nagaland. - ETTIN Respondents

-

- By Shri G.Baishya, S1.C.G.S.C.

ooooooooooo
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ORDER (ORAL)

KHUSHIRAM, MEMBER(A)

The Applicant was a Group D Mail Jamadar in the Dimapuf
Sub Post Office, in the State of Nagaland. He was retired, retrospectively,
with effect from 30.4.2003 by an order dated 26.10.05. Orders were also
issued for recovery of salary paid to him in excess of pensionary
entitlement from 01.04.2003 till 26.10.05. Bemg aggrieved, the Applicant

preferred an appeal before the Director of Postal Services at

 Kohima(Nagaland) on 24.11.05. Earlier, by letter dated 22.07 05, the

Applicant was informed (by Director Postal Setrvice) to submit a cértiﬁcate
for proof of his age. The Applicant submitted a Abirth certificate dated
26.07.05 issued by the Imphal Municipal Corporation. Copy of the
Gradation List of Group D Staff (as corrected upto 31.07.99) was also
submitted, indicating the date of birth of the Applicant as 06.07.49. He was
also asked, by letter dated 20.02.06, to vacate the Staff Quarter by 28.02.06
and subsequently, by letter dated 06.03.06, the Applicant was allowed to
retain the' quarter upto April 2006, on payment of “double the licex}se
fees”. The retrial dues of the Applicant, (like his GPF, leave encashment
and CGEGIS) .were ordered to be debited against the over drawal amount
of salary from the date of his restrospective retirement.

2. Aggrieved by all such actions of the Respondents, the
Appliéant approached this Tn’bune;l with this Original Application filed
under‘ Section 19 of the AMﬁative Tribunals Act 1985. The Tribunal

passed an interim order on 16.06.06 restraining the Respondents from
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effegting recovery of the total amount of Rs.2,12,366/- and the Applicant
was also permitted to stay in the Govt. Quarters till the next da.te, if he had
not already vacated. The said interim order‘ was extended, during the
course of litigation, from time to time.

3. The Respondents have filed their written statement in this
case stating that the date of birth of the Applicant was tecorded to be

01.05.1943 in the service sheet that was opened on his joining service on

17.06.1968 but, due to some derical mistake, his date of birth was wrongly

recorded as 06.09.1949 in the Gradation List and, as a result, he continued
in service beyond the actual date of retirement; that the Applicant himself
never brought the fact of wrong notings in the Gradation List or about the
actual date of retirement to the notice of the Respondents and that
therefore, the Respondents sought recovery of the salary paid to him after
30.04.2003 ie. the actual date of retirement. The Respondents also
contended that the date of birth once entered in the service book was not
available to be altered; unless sanctioned by the competent authority and
that request for change of date of birth was to be made only within 5 years
of entry in the service and that by mistake the date of birth of the applicant
was shown as 06.09.1949 in the gradation list. They have blamed the
Applicant for having not brought this illegality to the notice of the
competent authority for correction. The Respondents; who ordered for
recovery of license fée and double license fee from the Applicant for
retention of quarter, took a stand in their written statement that since the
retired Government servant are not entitled to receive salafy but only

monthly pension, the Respondents were justified in asking for the recovery

A —



4 of

N
of excess payment made to the applicant (as salary) to the tune of
Rs.2,11,595/-. 1t has been disclosed by the Respondents that pension of the
applicant has been calculated at Rs.771 /- and that it has been calculated
after adjustment of Rs. Rs.2,12366/-, ate to be recovered from pensionary
benefits; for excess payment (as salary) were made to the Applicant.

4 We have heard Mr M.Sarania, learned counsel appearing for
the Applicant and Mr G.Baishya, learned Sr. Standmg Counsel for the
Union of India (appearing for the Respondents) and perused the material
placed on record.

5. The learned counsel for the Applicant has asserted that the
Applicant is uneducated/ illiterate person and his date of birth is shown as
06.09.1949 in the Gradation List of Group D (as corrected upto 31.07.99)
and supported by the date of birth certificate submitted by him to the
department should be deemed as correct. He also submitted that the
Government Quarter could not be vacated by the poor Applicant because
the Respondents refused to pay him even the retirement benefit and
whatever could have been paid to him was to be adjusted against the
allegéd excess paynment made for salary etc. and that without anything in
hand (eveﬁ as monthly pension/ provisional pension) for his/his family’s
susténance the poor Applicant could not find out any shelter (for his
family) other than the Govt. Quarters, which was in his possession. The
applicant has vacated the Government aocémmodation on 10.10.07.

6. The Learned Senior Standing Counsel for the Respondents, on
the other hand, submitted that the Applicant should have brought the

mistake regarding his date of birth to the notice of the department; for

P
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which he was duty bound. But he failed to do so. 'I'herefdre,i the order for
recovery\ of payment (made in excess of pension) from the applicant is
justified. He argued that for the reason of daims raised in the present case,
no montﬂy pension are being paid to the Applicant.

7. We have given our careful consideration to the rival
contentions of both the parties and perused the documents made available
before us. The photo copy of the service book produced by the
Respondents indicated the date of birth as 01.05.1943. The Applicant never
filed any application for correction of the same. The Gradation List of
Group D employees (as corrected upto 31.07.99) shows the date of birth of
Applicant as 06.09.49, whereas he entered service on 17.06.68 (the
Gradation List however, shows the date of entry in service as 24.04.65). If
his date of birth is taken as 06.09.49; then on the date of entry in service (as
per Gradation List) he was barely 16 ¥: years old; which was not possible
as the minimum age for entry in Govt. service was /is 18 years and,
therefore, he could not have been employed being under age. Thus, the
date 01.'05.1943, as mentioned in service book of the applicant, as his date

of birth is only to be relied upon and the date (as given in the birth

certificate submitted by Applicant, to prove his date of birth as 060749,

from Municipal Corporation of Imphal) can not and ought not be relied
upon. Obviously the Applicant had superannuated and was retired on
30.04.2003 because as per Chapter V page 79 of Swan;y’s Pension
Compilation incorporating CCS (Pension) Rules, “A Government servant
whose date of birth is the ﬁi'st of a month shall retire from service on the

afternoon of the last day of the preceding month on attaining the age of

S



6 Q

sixty years.” That apart, the Applicant having never claimed his date of
birth as 1949 nor ever asked to correct the entry (regarding date of birth
etc.) in his service book within first 5 years of his entry in service, his
belated attempt (at the fag end of his service) was/is not available to be
entertained.

8. It was a derical mistake (as admitted by the Respondents)
when wrong entries of dates were reflected in the gradation list and, as it
appears, for the reason of the said mistake, the Respondents, virtually,
allowed the Applicant to continue in service after the actual date of
superannuation till the issuance of order dated 26.10.2005. Since the
Applicant d.i;charged his duties till he was actually retired, he was entitled
to full salary; which has rightly been paid to him. Therefore, on the
peculiar circumstances of this case, the Applicant sholﬂd be paid “notional
pension” as applicable to him on normal superannuation calculated on ‘the
basis of the pay etc. last drawn on or before 30.04.2003, with effect from
01.05.2003 to 26.10.2005, and actual pension with effect from 27.10.2005;
without effecting any recovery (of the amount paid to him as salary etc., in
excess of the entitled pensionary benefits) from pension and other terminal
benefits payable to the Applicant. Similarly, he continued in occupation of
the Government Quarter for a longer time; part of which was under the
interim orders of this Tribunal, for which, till the date of vacation of the
Quarters, i.e. 10.10.07, the Applicant will have to pay only the normal
license fee. We order accordingly. While péssing this order, we have taken
note of the fact that even after i;suaﬁoe of PPO, the Respondents have not

released the monthly pension to the Applicant , apparently for the reason

5 —
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of pendency of this case (as a result of which he was deprived of his

sustenance) which, as stated by the counsel for the Applicant compelled
the Applicant to remain in the Quarter.

9. The Respondents are directed to release full pensionary
benefits etc. (all arrears) of the Applicant, as per this order by end of
January 2008. Monthly pension need be paid te the Apph‘can:t from end of

December 2007.

10. This Original Application is, virtually, allowed to the extent

the observations and directions made hereinabove, There will be no order

as to costs.
| (KHUSHIRAM) (MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL : :
B  GUWAHATI BENCH. |
ORIGINAL APPLICATION NO. 144 12006

Shri A. Ibotombi Singh. ST Applieant;
| -VERSUS - -
* " The Union of India & ors. - e ‘Resﬁpondents.
" SYNOPSIS

B _8l. No. Particuiars‘ PI No. Parﬁcular of facts N

"1, lAnnexxi_r'e-" ‘A7 14 The Impugned order dated 26.10.05 was"
’ ‘ ' passed by the Director of posnal services,

| Nagaland Kohima- vide No B-2/Staff/

A. Ibotomb1 Smg, dated 26 10.05.

S

- Annexure- “B”- 15 Appeal/ Representation before the Dn‘ectm o
| R 'of postal services, Nagaland, Kohima on |

| 24.11.05. S

3. Annexure-°C" .16 Vide letter No. B- Q/Staff/A Ibotombl/"

D.0.B. /05 dated 22.7.05 the apphcant was. - -

informed by the respondent No. 3. that the .
. age proof cerﬁﬁca_te waé not available in the
| | personal file and submit the same. -
4. | Arinexure-’“b’-’ 17 The blrth certificate dated 26.7.05 issued by
o _ ' the Imphal Municipal Corporation, -
5. Annexure- “E” 18 | The unsxgned gradatron list of group- -D staft~ )
| , corrected upto 31.7. 99
6. Annexure- ‘V‘F’f' 19 " Vide letter No D-O/ Staﬁ/ Quarter/ IV/ Dmp,
o | datea 20 2.06, the apphcant was askea to .
| vacate the T-1I staff quarter by 28.2.06.
7. Annexure-“G” 20  Vide letter No. D-2 / Staff/ Qtr/1V/Dmp,

 Contd...P/ 2



10.

11.

Annexure- “H” 21

Annexure- “I” 22

Annexure- “J” 23

' Annexure- “K” 24

Annexure- “L” 25

-2 -

dated 6.3.06, the applicant 'was directed te
pay the double the licence fee and retention
of the quarter was permitted upto April ./
2006. | |

The reminder letter to the respondent No.. 3
on 25.4.06 _
The direction from the respondent No. 4 vide
letter No. NE/Pn/DCRG-15/06-07/ LC-61/
03-06/191, dated 27.4.06 to the respondent
No. 3 that a sum of Rs. 1,05,122/- being
the amount of the DCRG in favour of the

" applicant to be disburse.

Sanction of Rs. 1,05,122 /- was accorded
by the respondent No. 3 vide letter No. C-2/
Pensioh/ Shri A. Ibotom.b_i Singh, dated
8.5.06.
The appllicant wés asked to vacate the
quarter within 7 days vide this impugned
communication No. D-2/Staff/ Quarter/IV/
Dmp, dated 16.5.06.
The respondent No. 3 vide another letter No.
C-2/Shri A. Ibotombi Singh, dated 25.5.06
informed that the pensionary benefit
amounting Rs. 84,303/- payable to the
applicant from his GPF, leave encasement
and CGEGIS‘to be debited against the
dverdraxvn amount.

Filed by

oA At

(Sri Babul Deka.), Advocate.
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Rerelp'r of the anplwahon filed in the Central Admmmtraﬁve Tﬁblmal

Guwahatl Bencn by Shn A. Ibutombl Singh in the Depaltmcnt of

(‘ommum(‘ahon remdmg at D1mapur Postal Co]onev P.O.- T)lmapm‘ MT)G, :

Dlmapur 797112 in the district of Dlmapul Nagaland 1s hereby

‘acknowledged. -
Dated IR . - For Registrar, - . o \
Seal ' © Central Administrative Tribunal
" | Guwahati Bench B
{~
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' “Cuewahati Berch |
BEFORE THE HON’BLE C NISTRATIVE TRIBUNAL:

- GUWAHATI BENCH.

(An application under Section 19 of the Central Administrative Tribunal
Act 1985). '

ORIGINAL APPLICATION NO. / Lth /2006.

Shri A. Ibotombi Singh.  © ... Applicant
-VERSUS -
The Un;ion ofindia & ors. - ... Respondents
INDEX
Sl. No. Particulars Page Nos.
1. Application. 1- 12
2. Verification. i3
3 Annexure- “A” ... 1
4. Annexure- “B” ... \s
5. Annexure- “C* ...l |4
6. Annexure- “D”. ................... 3
7. Annexure- “E” ..., LR.
8. Annexure- “F* ... 9
9. Annexure- ;‘G” ..................... 20
10.. Annexure- “H”  .................... a
11 Annexure- “I* .ooooovoooorvoo 91
12. Annexure- “J°  ..........coee...l 2%
13. Annexure- “K® ... 2Ly
14. Annexure- “L” .........coovoooroon ’ %

Fﬂed by
z@zf“

Sri Babul Deka. ), Advocate.
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BEFORE THE HON’BLE CENTRAL ADMIN'ISTRATIV’E TRIBUNAL:

GUWAHATI BENCH §

(An apphcatlon under Sectlon 19 of the Centrai Administrative Tribunai
Act 1985).

’ \
ORIGINAL APPLICATION NO. / L/ Z‘f 12006. RN

Sri A. Ibotombi Singh.

Sjo :- Late A. Amuba Singh.
Dimapur Postal Coloney.

P.O.- Dimapur, MDG - 797112.
Dist:- Dimapur, Nagaland.

-~-VERSUS -

1.  The Union of India
Representation by the Secretary to the
Ministry of Commurﬂcaﬁon, New Delhi.

2. “The Chief Post Master General,

{(North-East Region, Shillong)

3.  The Director of Post Service, Nagaland
Kohima, 979001

4, The Director of Accéunts (Postal)
‘North-East Circle, Shillong - 793001

5.  The Sub-Post Master, \ '
Dimapur, Main Dag Ghar, Dimapur.
Dist.:- Dimépur, Nagaland. _

e Respondent. :

Particulars of the Appiication.
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1. Particulars of the Order aga‘insi: ivhich tliis applié::ation is znade:-

- This apphcatlon is maae against the 1mpugnec1 Order dated 26. 10 05

passed by the Director of Postal Services, Nagaland Kohrma vide

Order No.B- 2 / Staﬁ/ A. Ibotombi Smgh dated 26.10. 05 by whlch he was
allowed to goon retrrement from his serv1r‘e as Group—D staﬂ' of Dxmapur
MDG after- attammg the age of 60 years on 30. 4. 2003 w1th retrospectlve
eﬁ’ect Itis djrected that the applicant deems to have been retn*ed on after

reaching superannuauon with effect ﬁom 30.4.03 and the payment of salary

etc. surplus would be recoverable ﬁom hlS montlﬂy pensron pa1d to the

apphcant after 30 4 .03 Wouid be recovered forthwith.

| 2. - Jurisdiction of the Trxbunai :-

The apphcant further declares that the subject matter of the mstant.

: case is within the jurisdiction of the Hon’ *ble Tribunal. .

‘..

3. Limitation :-

The apphca’aon declares that the mstant apphcatlon has been filed

: Wlthm the limitation penod prescnbed under Section 21 of me Central

] 4.1. That the present applicant has come before this- Hon‘ble Tnbunal |

Administrative Y'I‘nbunal Act, 1985.
4. Facts of the case @-
seeking an appropnatv e direction to the respondents authonty to allow to

resume his duties as maﬂ-jamaaer in the officé of the sub post ofﬁce

Dlmapur tlll his ‘actual date of rem‘ement. . .

42 " That the applicant joined in rhe postal service in Imphal in the State

of Manipur in temporary status. Later on, the apphcant has been '

reaulanzed at Dunapur, Nagaland with effect from 24. 4 65. Smce then
the apphcant have been d1schargmg his duties in the said capacﬂ:y 1:111 date
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without any break to the satisfaction of the authority concerned. There is

no any bad remarks or bad service reputation in his entire service career.

4.3. That the applicant has been served with a copy of the impugned
order dated 26.10.05 passed by the Director of postal services, Nagaland,
Kohima vide No. B-2/Staff/A.Thotombi Sing, dated 26. 10;05. The applicant
~ alter getting the said order on 30.10.05 surprised and shocked afler knowing
that he was directed to go on superannuation with retrospective effect
w.e.l. 30.4.03, In (he said order dated 26.10.05 it was also ordered (hat
the applig:ant deemed to have been retired on 30.4.03 on reaching
superannudtion. Further it was also ordered iu the para- 3 of the mpugned
ordér dated 26.10.05 that the surplus payment made by the respondent
aulhority o the applicant Gll 30.10.05 would be recovered forthwith from

the mbnthly pension. Accordhlgl){, the applicant was released Qh 31.10.05.

The copy of the impﬁgncd 01'de1'rda,ted 26. 10_.05 is anmexed as

Annexure- “A” to this application.

4.4 . That the applicant after getting the said surprise impugned order
dated 26.10.05 made an appeal/ I;e‘pl'eseillaIiOIL before the Director of postal
' services, Nagaland, Kohima on 24.11.05 stating that according to the
gl‘adatiOIL List supplied to the applicant by the department, the date of
birth of the: applicant is mentioned as 6.9.49 which the applicant has eritered
i initial joining on 24.4.65. But the order o go on retirement and recovery

for the past 30 months of pay and allowances received by the app]icanf for
' thie work done was a major surprise (o him aud he feels itis very unjustified.

Further, it was also appealed that prior to the date of deein to be retirement
© le., 30.4.03, the applicant was not intimated. Thcrefole,- it was requested

to the respéndent No. 3 to modify the order of retiremeht and not to

- recover the amount paid (o him for the Iast 30 months.
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A copy of the appeal/representation dated 24.11.05 is annexed
as Annexure- “B” to this application.,
4.5 | That the appliCaﬁt begs to state that prior to issue of the impugned
~ superannuation order dated 26.10.05 a letter was issued by the respondent
No. 3 being No. B-Q/Staﬁ'/A. Ibotombi/D.0.B. /05, dated 22.7.05 to him.
Inthe said letter it was informed that the age proof certificate of the applicant
. was not available in the personal file. Therefore, the applicant was directed

to submit the same to the office within 3 days time without fail. _Thé :

applicant aﬁé;r receipt of the said letter dated 22.7.05 submitted the date
of birth certificate issued by the Imphal Municipal Corporation under the
signature of Sub-registrar, Birth and Death, Imphal Municipal Councili,

Imphal, dated 26.7.05. In the said birth certificate his date of birth has .
- been shown as 6.7.49. Further it may be stated that as the said birth
certificate was issued by the Imphal Municipal Council basing on a school

‘certificate issued by the Head Master Akhui Junior High school, Tamengiong
district, Manipur. While he was promoted to class-IX in 1963his date of
birth was registered as 6.7.49. |

- The copies of the letter dated 22.7.05 and the birth certificate

dated 26.7.00 are annexed as Annexure- “C and “D”* to this

. application, respectively.

' 4.6. That the applicant begs to state that the office of the respondent

authority prepared a gradation list of group-D staff corrected upto 31.7.99.
In the said gradation list also the applicant’s date of birth has been shown
as 6.9.49 and the date of entry in service is shown as 24.4.65.

A copy of the gradatwn list issued to the applicant without '

any signature and forwarding letter is annexed as Annexure-

“E” to this application.
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4.7 That the apphcant begs to state that after allowed to go on retlrement ’
-on 26 10.05 w1th retrospectwe eﬁ”ect w.e.f. 30.4.03 as he is no longer m-_ ‘
-service, the respondent No. 3 1ssued aletter to the applicant vide Ietter No.
D- 2/Staﬁ”/Quarter/IV/Dmp, dated 20.2.06 with reference to the letter -
-dated 7.2.06 directed to vacate the T—II staff quarter by 28.2. 06 paymg the
-double the normal hcence fee. In the said letter it was also stated-that as

per Rule the penod for retentlon of quarter, after retlrement is2 months on

| payment of normal hcence fee and another 2 months. of payment of the .

double the licence fee.

- The copy of the ietter datea 20. 2 06 is’ annexed a Annexure “F"

- to this apphcanon ,

4, 8 That thereafter the apphcant ﬁled arepresentationon ’)4 2 06 before |
| the respondent No. 3 and the respondent No. 3 in reference to the said

B -v represeptauon dated 24. 2.06 vxde letter No. D-2/ Staff/Qtr/1IV/ Dmp, dated |
' 6.3. 06, directed the apphcant to pay the double the hcence fee for the--»

is permltted upto Apnl / 2006
A copy of the letter dated 6.3.06 is annexed as Annexure “G”
© - to this’ apphcatlon |

: 4 9 That apphcant begs to state that as respondent No. 3 w1tnoutvv
dlsposmg h1s appeal/ representation - dated 24 11 0S was pressmg him to

" vacate the quarter, so subm1tted another remmder on 25.4. 06 in refer ence

to the impugned order dated 26.10. 05. In the aforesald remamder it was

urged thatan appealed for reconmderaﬁon of the order meritioned i is pending

“Contd... P/ 6
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| month of January/06 and Februaxy/’)OOG ie. Rs. 434/- per month x =
.2=Rs. 868/ and’ be depositat Dlmapur MDG and to furnish the parhcuiarsf

to this- ofﬁce Further _the applicant was dxreeted to pay the 4 tJmes the '
nominal fee that is Rs 868/- (eight hundred s1xty eight) only per month-
‘for the month of March/ 0006 and Apnl/ 0006 and retention of the quarter .
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and till now the applicant has not received any response or any retirement
benefits from the v-departmer'lt. Furthér, he is asked to vacate the quarter
before 30.4.06 and he is eXpecting' some amount of money as his retirement
benefits, so that he can shift his family. But nothing has been paid till
date. Therefore, request was made kindly respond to appeal considering
the case sympathetically. | | “

A copy of the remainder letter dated 25.4.06 is annexed as

Annexure- “H” to this application.

4.10. That the applicant bégs to 'stafce that the applicant was informed by
thé superannuation letter dated 26.10.05 that the 30 months excess salary
will be recovered forthwith. The respondcnt No. 4 vide letter No. NE/ Pn/

' DCRG-15/06-07/LC-61/05-06/191, dated 27.4.06 informed to the -

| respondent No. 3 that a sum of Rs. 1,05,122/- (one lakh five thousand one
hundred and twenty two) being the amount of the DCRG in favour of the

applicant was asked to drawn and disburse in accordance with Rule 65(2)

of CSS (pension) Rule 1972. In the said intimation letter of DCR gratuity it

was aiso directed to the respondent no. 3 to recover the outstanding amount
reflected in the final LPC if any be recovered land credited through UCR
- with appropriate details. And vide another letter No. NE/LC-61/05-06/
- 194, dated 27.4.06 issued by the respondent No. 4 informed to the applicant
that the applicant’s pension has been sanctioned with effect from 1.5.06
at the rate of Rs. 2043/- ph;s DG per month. ButA neither he has received
- the DCRG nor any pension amount till now. | J

A copy of the letter dated 27.4.06 is énnexed as Annexure- “I”
. to this application.

4.11. That the applicant begs to state that the respondent No. 3 vide
letter No. C-2 / Pehsion/ Shri A. Ibotombi Singh, dated 8.5.06 has accorded

sanctioned of rupees 1,035,122 (rupees one lakh five thousand one hundred

Contd...P/ 7

/.



¥

R

and twenty two) only being the payment of DCRG to the applicant. And
from the statement of accounts it transpires that seems to be outsfandmg
“amount and is recoverable.from the applicant as per impugned order dated
26.10.05 has been credited and adjusted aiongwith the sanctioned amount.
" As per the respondent’s calculation the outstanding amount recoverable
from the applicant is Rs. 2,12,366/- (Rupees two lakhs twelve thousand
three hundred and sixty six) only hence, the net péyable amount to the
appiiéant is nil. _ - |
A copy of the letter dated 8.5.06 is annexed as Annexure- “J”

to this petition.

4.12. That théreafter the respondent authority in reference to the

representation dated 27.4.06 made the impugned communication to the |
applicant vide letter No. D-2/ Staff/ Quarter/IV / Dmp, dated 16.5.06 issued
by the respondent No. 3 that as he has not paid /credited the required

license fee so he can not be allowed to retain the quarter further. Hence,
the applicant was directed to vacate the quarter within 7 days.
The hnpugried communication dated 16:5.06 is annexed as

Annexure- “K’ to this application; |

4., 13. That, further vide anothe; letter No. C-2/Shri A. Ibotombi Singh,
dated 25.5.06 which was issued by the respondent No. 3 to the applicant,

itwas informed that the pensionary berieﬁt-_ainounﬁng Rs. 84,303/ - (rupees

_eighty four thousand three hundred and three) only payable to the applicant
from his GPF, leave encasement and CGEGIS to be debited against the
overdvrawn amount. And the remaining Rs. 22,94 1\/ - (Rupees twenty two

thousand nine hundred and forty one) only to be recovered from the 'm'onthly

pension of the appliéant. By the said letter the respbndent No. 3 requested
to the applicant his willingness as well as mode of adjustment of payment. -

A copy of the letter dated 25.5.06 is annexed as Annexure- “L” )

to this application. _
Contd... P/ 8
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5. Ground of Relief with legal provision'

5.1 For that the action for the aforesala 1mpugned order dated 26.10.05 - .

gradatton list of Group D staff corrected upto 31.7:99 that tne apphcant s -

‘(Annexure “A”) and order dated 6. 3 06 are ﬂlegal arb1trary and v101at10n

the pnnmples of natural justice and the Hon'ble T nbunal may be pleased

to set aside the order drrectmg the re3pondent to. remstate the apphcant.

- -and to grant the benefit of past service with retrospectlve eﬁ’ect

5.2 For that the respondent ought to have informed the apphcant that'
he Wlll reach superannuatton on 30.3. 03 and faxlure to inform the same m

: tJme can not be made to suffer the apphcant for no fault of him. .

5.3 For that the’ respondent asked the"date of birth certificate from the N

"ta}dplicant_’on' 27.7.05 accordingly he subm'itted the same issued by the . 'v
’ competent authority on the basis o_f sc:h,ool Iea\}ing certiﬁ_cate. Hence, the
' respondent can not pass an ex—parte order without rejecting the certificate

of birth. Therefore, the action of the respondent authority is liable to set E

aside.

- 5.4 For that the--res:pond'ent authority themSe'IVes admitted in the

.date of birth i is 6.9.49 and accordmgly by the sa1d corrected gradation hst}
of the apphcant ought to go on ret:lrement/ superannuat:lon in the month

of Sept/2009. So, the advance superannuatxon/ date of retnrement thatto .

w1th retrospectlve effect’ issued v1(1e order dated 26. 10 05 is ﬂlegal and

: arbttraxy and hable to be mterfered by the learned Tnbunal

5. 5. For that 1f itis presumed that due to some mlstake -the apphcant 1s
allowed to contmue after the date of superannuat.lon upto 30 months by. -
the respondent authonty In splte of that the apphcant can not be depnved N

of the service beneﬁt for the excess 30 months. .Hence, the said excess

Contd... P /9 °
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| nor from gratmty and’ also from pensmn .

' 5.6. For that the impugned order dated 26.10.06 has been méued without

.- 9 -

drawl of salary can not be recoverable or deductlble nexther from DCRG

any authority of law and without any prior irlforrnaﬁon to the applicant |
that he was supposedfto be reﬁred on 30.4.03. And on the'bas'is of the said .
impugned order he was released on 30.10.05 without releasmg any:

‘ pensmnary beneﬁt and. other benefits payable to the appncant as such the

1mpugned order dated 26. 10. 06 is not sustamable in facts as well as in
law. |

b

5. 7 For thatvide order dated 6.3.06 he has been aeked to payjthe'dou'bie o

the licence fee for retaining the quarter for the month of January / 2006
and. February/ 2006 that is @ RS. 434/- (four hundred and thlrty four) :

only per month and for the month of March / ’)006 and Aprll / 9006 to pay

K the four times of nommal fee that is Rs. 868/ (elght nundred s1xty eight) |

only per month upto April /2006 which is’ 111ega1 and devoid of law. The"

. apphcant can not be compelled in such a way to leave the quarter by Apnl

/2006.

5.8. For that-the direction of the letter dated 16.5. 06 to vacate the
quarter within 7 (seven) days for not paying or credmng the required hcence '

fee as requested/made vide letter dated 6.3.06 is illegal, arbitrary’ and

- v1olatlon of Aruc_le 14 and 21 of the cons’atutnon of India and respectlve'

- service Rules.

5.9. For that except the 1aSt month of Salarj}r made in Novernber. 2005,

the applicant has got nothing even nota 'single praise from the respondent |

authority after giving forceful ret:rement Wrthout pnor notlce v1de 1mpugned

._ order dated 26 10.05. Further, whatever amounts, the apphcant ‘has

Contd....P/, 10°



-- 10 --

received as DCP:G sanctioned vide Annexure- “G” has been deducted vide,
‘ letter No. C-2/ Pensron/ Shn A. ibotombi Smgh datea 8.5.06 by ﬂ%)’\\,\
respondent authonty to adjust the outstandmg amount as surplus salary |
.pa1d to the apphcant for 30 months after 30.4.03. .Even now he has a
. balance amount to be deducted from the apphcant’s Hence Wlthout paymgQ
anythmg can not force the apphcant for shjftmg somewhere else or Wlthout
| 'glvmg any opportumty to estabhsh his famlly is forexgn to the service
3 Junsprudence hence the 1mpugned commumcauon dated 16 5 06 is also

hable to be interfered by this Hon’_ble _Tnbunal fo_r the mterest of justice. E '

5. ‘l(l For 'that the respondent No. 3 has 'ille'dally' not allowed the applicant :
to resume h1s dutJes till his renrement as per the date of i mrtn certmcate
and the gradation list prepared by the respondent authonty Hence the
- ) 1mpugned commumcatlon made V1de letter dated 26. 10 05 is hable to be

mterfered by staymg the operatron of the same.

5.11, For that the respondent can not surpnsmgly 1ssue such surreptmous o
order to vacate the quarter lssued v1de Ietter dated 16 5.06 being no ionger |

| m service as respondent claimed as the apphcant never prepared- to face

| the such 31tuat10n as he is suppose to go on retnrement in the month of

: Sept /2009

., 5.12. For that the respondent being nodal employer ought to have allowed -
to resume the present apphcant in his duties Who is still mecucally fit in

the sa.rd post till the reachmg of superannuatlon -
5.13 For that in any vrew of the matter the actron / inaction on the partof -

' the respondent are ﬂlegal arbltrary and v1olat10n of the settled prm01ples ‘

under service. Junsprudence

~ Contd..;P / 11
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5.14. The applicant crave leave of this Hon’ble Tribunal to advance more

ground both legal as well as factual at the time of hearing of the case.

6. Details of the remedy exhausted:-

. That the applicant declares that he has exhausted all the remedies

available to them and there is no alternative remedies avaiiable to him.

7.  Matter not previous filed or pending with any other Court :-
That the applicant further declares that he has not filed previously
any application, writ or suit regarding the matter m respect of which this
application is made before any other court or any other authority or any
other Bench of this Tribunal nor any such ai)pﬁcadon, writ petition or suit

is pending before any of them.

8. Rellefs sought :-

| Under the facts and circumstances stated above the applicant most
respectfully prayed that the instant application be admitted, records be
called for and after hearing the parties on the cause or causes that may be
shown and on perusal of the records be gran;c the following reliefs to the
- applicant :- ‘

8.1. to quash and set aside the impugned order dated 26.10.05
issued vide No. B-2/Staff/A.Ibotombi Sing, dated 26.10.05
(Annexure- “A” ) being not conformity with the service Rule

8.2. todirect the réspondents {(particularly respondent No. 3) to be
allowed to resume the present applicant as Mail-Jamadar in
the office of the respondent No. 5 with retrospective effect with

-all consequential service benefit and/ or

- Contd... P/ 12
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8. 3. to direct the respondents not to recover the excess.d al of %3
= ' ! é
<

Rs. 2,12,366/- from the applicant and

8.4. topass an order to release the deducted amount whatsoever

~ to the applicant
8.4. Costs of the application.

8.5. Any other relief/reliefs to which the present applicant is entitled

to under the facts and circumstances of the case.

9. Interim order, if any prayed for :-

| That the present applicant prays before this Hon’ble tribunal for an
interim order directing the respohdent mainiy the respondent No. 3 may
be allowed to resume the applicant on his duties as Mail Jamadar during
the pendency of this Original application. -

11. Particulars of I. P. O.:-

i. LP.O.No. :- 2606 32Y 5“’
ii. Date -l —6-06

iii.  Payable at : Guwahati.

12. List of enciosure :

As stated in the index.

| Verification at Page ....... 13.



. Singh; Ex. M/ Jarrlaidar presently 'residing at Dimapur Postal CoiOney,’
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. VERIFICATIOR.

: I,"Sri A. Thotombi Singh aged about 57 years son of late A. Amuba

_P O.- Dimapur MDG, Dimapur -797112 in the dlstnct of Dimapur,

Naga]and do hereby veniy that the contents of parasl, 2, 3, 4. L 4. 2,44,

4.5, 46 4.9, 6 7, andgaretruetomyknowledgeandparas4 47 4.8,

4, 10 4 11, 4 12 and 4,13 are matter of records whlch I believe to be true

and the rest are lrue to my legal adwce and I have ‘niot supressed any_

material fact.
- And 1 sign this affidavit on the 14th day of June / 2006 at Guwahati.

K

Aﬁym %mw.

Date: 14th day of June/06 o Signature of the apphcant

Piace: Guw_ahaﬁ. -



AFFIDAVIT

1, Sri A. Ibotombi Singh aged about 57 years son of late A. Amuba

Singh, Ex. M/Jamadar, presently residing at Dimapur Postal Coloney, - -

P.O.- D1mapur MDG D1mapur -797112 in the dlStI‘lCt of Dxmapur
Nagaland, do here by swear in the name of God solemnly affirm and state

'as follows

P

L That I am the a'pplicant in th'is :instant application And I béing

' acqumted with the facts and cucumstanr‘es of t].'us case, I am competent ‘

. to swear ﬂns aﬁldavrc and ﬂle this ap phcatlon

2. - That the.statements made in this affidavit and paragraphs
- and - are true to

my knowledge and those made in paragraphs

are matter of records which I behve to be true and the rest are my .' _

' humble subm1ss1ons before this I-Ion’ble Tnbunal

/s L

“And 1 31gn tlus afﬁdav1t on this th dav of June /2000 at

Guwahau

%z;a W
Identified by ' | : DEPONENT
C)GW

Advocatg .

~ deponent before me on this the

day of June; 2006 at Guwahti,

. Solemnly affirm before me by this |
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PEPARTMENT OF POSTS @ INDIA | oA

OFFICE OF THE DIRECTOR GF i’OST/\LSEI’%\"’)(‘.‘ES'

-

N, B-2/StatT A 1hotombi Singh

L Shei A. Thotombi Singh. Giroap b Dimapur MIDG. has attained 60 ¥
300-04-2003, However. fie officiad was nadyes tently abl

NAGALAND IKOHINA — 797001

f

"

Daled at lohima e 26,180,803

ORDER

cars of age en

[l
AN

towaid towork it date

comed o have potiveet e

2 It s ‘.hcr:.:ﬁ)rc.'nrdcr:«." ha Ahe official will be
superannuation with cilvct I /‘ 203042003 AN N
’ ~
3. The payment of galary, cle. s 1'\‘_:{‘.15 !'.‘.x' hisefTonthly pensions paid o ofiioi

aller 30-04-2003 chould be iecovdTT

Copy 1o

Drthiawith,

RTLEN
(SHRIE L PANGERNENGSA NG

Director Postal Seivicas _
wagatand. Kohiwa. F0700) »
* ¥

4

The Postmaster, oabima Lo for information and noeessary astion.

P

1.

2. The Sub Postmaster. Dinapur MG for infornatien and peLessary aciion.

3. The Acconntant Divl Office Kehima for info and necessary achion

v Shit A rotenbi Singh, Greup D Pimapur MDG. E

3. Otfice Copy. ' L
L

(SHRTL PAN AP0 S ANGY

Dyirector Postal Qorvices

L )Qj(})' ' ' Napatond, ol 7970M




Date < 24-11-05

To, o : : .
The Director, ' ’
Postal Services,
Nagaland Kohima

Reference : Your office order Ne.B-2/Stafl’ A Tootombi Smgh did 26-10-05

—

Sir, . _
With due respect I beg to state the following few lines for favour of vour kind
consideration and sympathetic action please. That sir, as per vour leter mentioned abpve,
I'was ordered to go on retirement w.e.f 30-04-2003 and the pay and allowances reccived

for the past 30 months of my hard labour pat by me for the department s also {o be

recovered from my pension. A A -
Sir, 1 would like to bring to your knowledge that I was asked to submir my age

A

proof certificate vide DO LETTER No.B-2/Staff) AIbotombi/ID.O.B03 dtd 22-07-05 and
the same was submitled by me ag per which my DOB is 06-07-1949, Also according 1o
the gradation list (copy enclosed) supplied to me by the deparument my date of birth iy
mentioned as 06-09-1949, Pyt your order 1o go on retirement and recovery for the past 30
months pay and allowances received by me for the work done was a Major surprise and
which I feel is very much unjustified. May I please ask your kind authority as (o why this
punishment is given {o me? Why T was not intimated prior tc the date .o, 30-1 1-03 abour
my date of retirement as is done to everybody clse who is suppoesed (o go on retirement?
Ami 1 1o be blamed and punished for the mistakes and negligence cammiicd by the

department? Moreovér, what will happen to 30 months duration of my ecaming and life. it

means a lot to me. Does it mean anything to the deparbment. Sir, your order has deprived
mie of all the benefits that I have carned affer putting my whole life in the service of the
department by way of this ICCOVErY,

So, it Is sorTy to state that it is not happily acceptable in any circumsiances after
: ) A PP i ; A Cr

rendering a complaint-ess service of a service life like that of me. ‘
[ therefore request your kind authority to please modify vour order and not
recover tie amount paid to me during these past 30 months’of my hard iabour and which

I will consider as enongh compensation for all the physical, menta) and emotional paing
-and hardships bome by me and my family during this anfortunate period. '

Y
b

Thanking you Yours Laithfully -

N +

Ibotombi Singh .
Lx-NTamadar
Dimaur MDG

Copy 1o : The CPPMG NE Ciréle, Shillong

'_@@a;
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DEPARTMENT OF POSTS : INDIA
OFFICE OF TIIE DIRECTOR OF POSTAL SERVICES
NAGALAND : KOHIMA-797001,

No. B-2/Staff/A. Ibotombi/D.O.B/05 ' * Dated at Kohima-the 22-07-2005

To B
Shri A, Tbotombi Singls
Mail Jamadar
Dimapur MDG

Sub. : Non-availability of Ace Proof Certificate

It has come to the notice of this office that your age proof certificate is not
available in your Personal File! Therefore. you are hereby directed to submit the
....same to this office within 3 days time without fail, . __ . o

“This is very IMPORTANT.

Fo”  Supdt. of Post Oﬁfces

O/o. The Director Postal Services
‘Nagaland, Kohima. 797001

Copy to: The SPM Dimapur MDG. He will please clarify on what basis the D.O.B of the
official was written a% 06-07-1949 in the gradation list. The same may be-
intimated (o this office by next mail as the matter is very urgent.

S~

Supdt. of Post Offices (Hq)
O/o. The Director Postal Services
Nagaland, Kohima. 797001.
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Shri.A. IboLombl slngh
Shri.K. N SHarma _

_Shri.Man Bhadur Chetri

Shri.Kalicharan Ray

. Shri.G.K.Das_
./ Shri.Mukesh Prasac -

Shri.'Dil'Baha‘dur‘ '
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o N DEPARIMENT OF POSTSINDIA
~* OFFICE OF THE DIRECTOR OF POSEA], SERVICES
" NAGALAND:KOHIMA-797001.

P

”;’;;'-NO‘D-Z/St%ff/Qﬁmef'ﬂwbmp’~' SRS Dated at ‘Koh-imdihg 20.02.200¢6.

& : Shrl A;I.,Singh, '
g Ex-Mail Jam adar,
- “ 7 Dimapur MDG - 197112,

. Siibi- Vicating of T-I staff otr at Postal Colony. Dimapus.

PRLID-Y

" Ref- " Your letter No nil dated 07.02.2006,

- This is regarding retention of Departm ental Quarter at Dimapur Posta)
““Colony.: As per-rule, period for retention of quarter after retirement is 2 months on
.+ ¢ payment of normal license fee and another 2 months oq payment of double the
i license fee. o | |

o You are therefore, directed to vacate the quarter by 28.02.2006 paying
. double the normal license fee. " : R |

. . | . . . .’., ) . e \K\b
S L4 P

FOR THE DIRECTOR OF POSTAL SERVICES

NAGALAND:KOHIMA-T797001.

3

CaE L The PM, Kohima HPO for information and necessary action.
PN 2. The SPM, Dimapur MDG for inform ation and necessary action.

- RN

B e oA yomnd 6y TIOEma e T Y TTNY eMepe,  tTy T T
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DEPARTMENT OF POSTS : INDIA “‘30‘
()l‘l !( EOFTIE I)!Rl'( TOK OF l’()\l/\LSI* RV!(,I‘

' !
 NAGALAND : KOHIMA-797 001 MWM&/)"‘" 4"’
‘ . . . .
No. D-2/Staft/Qu/IN/Dmp : - Dated atKoﬁima ll‘w-(')()-(),’vi--l()v()(w
Ta. -

_\/ ~ Shri ALSingh,
- Ex-Mail Jamadar,
.'Dimaptlr MDG,- 797l 2.

\

Sub:- Rctcmmn of quarter and payment of Ll(,cncc lwc’ permission for
' . 2 months H,tcntmn i.c. MJILh ()6 and’ April ‘06

" Ref: ' Yoir Icr,ﬂe_r no. nil dated 24. 2. ()6.

- This is nu_»mdmn munmn of qumlu on medical dround and WL, vour
letter no. il d(llc 124.02.00 at Postal Colony, Dlm pur.

In this regaltd, you are dirceted to p'fiy_d!oub»l'e the Licence Fee for the
~month ofJanua/\ 06 and Februury 06 i.e. Rs.434/- per month X 2= Rs.865/-.

You are to deposit lln :mmunl At Dinzpur MDG and to lumhh (hc pacticulars to
this Oftice.. ‘ '

ﬂuthu vou are directed to pay four times lhc normal licence lee
e Rs. 868/- per montn for the month of Mmc/v 06 and /I/)/ il ~06.

Re.l,e_nl'ion '01"“ quar'l:er is permitted upto A4 pril 06 only.
‘ . J \ . !
. U - (l.l?an‘ffehz—gg(w%g)

Director of Pogthi¥iervices,
Nagaland : Kohima'- 797001.

Copy to:- -
I.  The Postmastu Kohima HO for information.
2. The SPM, Dimapur MDG for information and Lo report Lomplmnu '
o th%Ochc - , . P

(1.Pangecnungsang)

B4

@W@“ﬁc@

B
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Annexure- “H”

To,
The Director of Postal Services,
Nagaland, Kohima. |

Sub. :- Reminder in r/o of my letter dtd. 24.11.05.

Ref. :- . . Your office order No. B-2/staff/ A.Ibotombi Singh, dtd.
26.10.05 | | |
Sir, _

4 Kindly fefer to the letter mentioned above in the subject herein, 1
had appealed for reconsideration of fhe order mentioned in the above ref-
erence. Till now I have not recieved any response or any retirement benifit '
from the department. i,have also béen asked to vacate the quarter befere

'30.4.06.1 was expecting some amount of money as my retirenient benifit,

so that I can shift my family and my belongings, but nothing has been paid
e T
to me till date. |

ey

et i

I therefore, request you to kindly respond. te my appeal considering

v,

my case sympathetically.

-~

Your’s faithfully
- 8d/-Sri A. Ibotombi Singh.

»



\.,f 'A . . M . '2‘L, . i /
. DEPARTMENT OF POSTS: INDIA, Al aw gt —1

Office of the Director of Accounts (Postal) ' A o
¥, - N.E.CIRCLE: Shillong — 793001, =
‘ " INIDESHAK LEKHA(DAK)KARYALAYA]
No: - NE/l;cn/DCR'.G-l5/06-0'7/LC-61/05~06/ /9 - Daedal Shnllongz 7 APR 2006
T09 ’ . T . S
The Director of Postal Services ¢)) D/R:'30.'04.2003 '
Kohimja-/ 797 001. . :

Sub: - Intimation of D.C.R. Gratuity in favour of. Shri A. Ibotombl Singh, Group D, Dimapur
MDG Holder of PPO NO. NE -295.

Ref:  Your No. C-2/Pension/Sh A. Ibotombi Singh dated- 21 .12.05, 01.03.06 and 05.04.06.

A sum of Rs.1,05,122/- (Rupees One lakh five thousand one hundred twenty-two) only
being the amount of D.C.R.G. in favour of Shri A.Ibotombi Singh, may please be drawn and
disbursed in accordance with Rule-65(2; of the C.C.S.(Pension) Rules-1972 amended read with
Rule- 68 ibid after adjusting the Govt. dues (including immediate telief) and provisional Gratuity

' sanctioned and paid if any, refefred to in Rule -71 and Rule 68 ibid.

The outstanding dues reflected in the final LPC if any, may picase be recovered and
credited through U.C.R. with appropriate details to facilitate proper classification of accounts.

3. The amount of D.C.R.G. is debit able to 3201-07-104-gratuity.

4. The observations in the C&R made in this case may kindly be kept in view before
acting upon this intimation. _
5. The receipt of this letter may kindly be acknowledged.

-

Accounts Officer (Pension).

No: - NEVTsén/DCRG-l5/06-07/LC-61/05-06/ /?L_ .Dated at Shillonﬂz 7 APRZOOQ

/ Copy forwarded to Shri A.Ibotombi Singh. He is requested to conlact Thc Director ofPoslal
Services, Kohima.

Address: UNIPOK Yambenlul\an Vill- Dist Imphal Imphal H.O. -

For Director of Accounts (Postal),
Shillong- 793 001.
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' DEPARTMENT OF POSTSINDIA _
OFFICE OF THE DIRECTOR OF POSTAL SERVICES
' NAGALAND: KOHIMA-797001

No. C-2/Pension/ i A. lootoinbi Singly . Dated atKohima, the 08/05/2006

J:mchom«houb‘f accorded to ¢he paywment 0fRs. 10?,}?.2./ - Ra. Onelalds five thousund
one hundrad twentytwo ) only being the pavinent of DCRG payableto Sh.t A, Tbotombi Singh, Ex- €

Laf's

D. Dlm'lpm MDG \\how'ueclnu v(' 4, ’t)f)a

-y

The followiug outstunding amount is to be recovered from the DCRG wuowns snd
creditedsiy ough uf ‘Rowith appropriate detailsto facilitate proper classification of accouiis,
3. Overpayment of pay & allowancespaid to the ex-oflicial wef:
J l()/f)l b 30.4.03 :
_ L\_Wc_f. 1/3/03 to 30/9/05

4. ku the net ampunt, thcs to Rs. NiL.
S.Tor recovery of :mt.:monm matier has heen xeicu e w( Quvide iL e

fettor of "wu'\n Atd, Q5057 2004

The wuount iz ds blmblo under the bead of A/C - »2()1 -07-10d- Gr ,,mm

Ihr" authorﬂ*.'xsm",u dinpursuance of DA(PR), N.E. Circle, ‘\L.lll'zg o N, \J,‘
Perzio/DCRGA15/06-0TAL-61/05-06/191 did, '{/«4/2.0{)6.

{ £ 'F:zzrge}f\‘;a%aag—;f

Director of PostA Services
Nagaland Kehima 797001.
Copy to:-

The P Fohina HO for ik uw/a.

1

2. The DA(P) Eolkata { through the PM Kohimn HG. }

3 The SPM (FSG-1 3l)mmpm MDG forinf : A

4, . The '\LCOHU?R”)‘IIC"[ (P%sxou) O/o the DA(P) Shillong 793001 for il worthis memo
cited above. -

Q/C

.SA ,4 %Zfo/rvéo W\/ éx &r=1) ,@fNM |
f{‘/o \5/”'7 Wﬂ\éyuw Mg’ 7%”/7[ , : % f

(i. Panyér 'F,)\Ifipyub }




leg__ I TR N&Mkm i
PMENT OF POSTS - INDIA ©

HE l.)li(!f_(‘"l‘{)l{ OF POSTAL SERV ClS - [/L ' é,

OFF l.(.,l. ()f

CNAGALAND @ KOHIMA-797 001 | o §
No. D—Z/Sl‘u‘l’[‘/Ql:-r,-;".i'\'-{';/._.;'if)m|;v) ‘ - - Dated at Kohima the 1(5—()_5-2‘_(")(1)(5-

b
- Shri AL Singti,

" Ex-Mail Jamadar,

Dimapur MDG - 797112,
Sub:- - - Retcn-ﬁo,ll'_‘(gfq:im rter and paviment of Licence Fee-reo. -
Ref:- Your Ic?ﬁ_ek’ no.nil dated 27.04.06.

King l\, 1dc. to this Oftice letter ofeven no. dated 0 6.03. 06 on the above
cited sulnccl b h’ix bccn intimated that vou have not paid icredited e req ired:

licence fee as lu{L.C\LCd

As pu ulc- you cannot be allowed to retain the qu‘nlu lm ha .
Mence. you are duadul to vacate the quarter within (seven) 7 davs. ' :

*

(1. I’(l/lﬂ(l/\u/w\/wo/
l)llL‘Ll()l ol Po I'\cx vices,
Nagaland : Kohima - 7_‘)7()()].

Copy to:-
. The Poxlma%tu ’\ohmm O (01 information.
2. The SPM Dimapur MDG lm mlmnmlmn and Lo report wmph ance
l(‘rmlsOlllaC ’ ' '
3. Office*Copy. -
L
(I.Pungernuigsang)
Director of Postal Services,
—Nagaland : Kohima - 797001,
.
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S B A
O~ e U«m“*!‘wmr OF POSTS INIIA
L OFFTCE O T BRECTOR G OSTAL SERVIC i

NACALAND KOFINA 7O

No. C. 2/ShnA Ibi)mmbl nwh L Da&cd at K h n,:g_ the 25/05/2006

N Toi " C | L
bh,uA l:wwmbiﬁmgh L
L "~ { Ex-Gr-D, Dimsipur MD(J ' |
T e S U}fsm D"wpm MDG-197112.

cewlo v Subie D Resardin 50ures nfucovcr m rfe overy eptof salary paid Lo
S v _yeu-w.e,i 1/S/72003 to 5m91 805 )

_ 1!; CU ‘bi‘;liang ,medsreu»dvxm hisletter No. Stalt 118 L mge e"l,faz
did. 19/5/2006 that penstonery. benefits amounting to R, 43030 pavible o o
from GP¥, Leave encashment aud CGEGIS n ay be depesitad %w you to be (o & e :‘
'agmn ¢ the overdraws unrcuat, f{emammg ba ance ameum of R 22,9470 0 b
’ reeow*rcd from vourmopthly pension. |
| You are also requested to apply commutation of gension wmmedi -
- The application for the aame has alreaﬂy been sent to you vide ths offigs latter ot
- evei No“did, 27/10/2005. Howewr a ot of application for comrmutation of pens.en
{in duphcate } 1 seat berewith for necy. ﬁ!ied—up and early subimission {u this office
It is therefore, r-*qm..tnd to. give ymtr willin ZBess to the above estud
“irection ax weli a0 mothod of djuatmf*nt af over mynent am mmt

-

-

o Duclo AR ‘ . \\_gé//
L R | {4 ’”’t‘n’n‘wrn:;;:w@v;g 'y

Dizector of ¥2udai Sarvic

3 X

. Z\Eagﬁks&.d foadma 707501

< ..

. Copy to - . SR . . :
oo  The SPRE(HRG-1) bmmtmr MDO foriaf Tie i alzo requestod i ?cff‘
to ﬁllf,dmn the appliciaing: of mmm utation of pension uf_ dei A Dholombi Sine

et 1ieasd thi saime o thiv Oif": ot 1 16 c:amcsa ‘
P + 3 /(O e - ,
¢ off
{ s" Langernirrsoy |
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DISTRCT: Dermerprd s
Dx/ﬁ/‘v\/@ v A Ly — MM' A
IN THE-GAUHATHHIGH COURT -
[THE HlGHCQUﬂQEASSAMrNAGALNND—MEGHmNTPUR_TR'PURWIZORAM %

Know all men by these presents that the above named
do hereby nominate, constitute and appoint Sri/Smti

AND ARUNACHAL PRADESH ]

@)w}ww ﬂfw NO ... \@:lw oF w26
Loi A Tbolonks Bl

VERSUS

154

APPELLANT
PETITIONER

RESPONDENT

OPPOSITE-PARTY

% AL.. A_F?AQA/AA 6@4@ Advocate and such of the undermentioned Advocates as shall
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and {/We agree
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf.

N. M. LAHIRI (Sr. Adv.)

B. M. GOSWAMI (Sr. Adv.)

J.P. BHATTACHARJEE (Sr. Adv.)
D.C. SHARMA

B. K. GOSWAMI (Sr. Adv.)

A. M. MAZUMDAR (Sr. Adv.)

P. K. BARUA (Sr. Adv.) -

S. N. BHUYAN(Sr. Adv.)

J. KBARUAH(Sr. Adv.)

ANIL SARMA(Sr. Adv.)

B.K. DAS(Sr. Adv.)

M. A. LASKAR(Sr. Adv.)

DR S.N.CHETIA

A.S. BHATTACHARJEE (Sr. Adv.)
A. R.BANERJEE (Sr. Adv.)

D.K. HAZARIKA (Sr. Adv.)
N.N. SAIKIA(Sr. Adv.)

J.M. CHOUDHURY(Sr. Adv.)
P.K. GOSWAMI (Sr. Adv.)

P.G. BARUAH (Sr. Adv.)

" C.R.DE (Sr.Adv)

D. K. BHATTACHARYYA (Sr. Adv)
D.K. TALUKDAR (Sr. Adv.)

R.P. AGARWALA (Sr. Adv.)

D.P. CHALIHA (Sr. Adv.)

MRS. K. DEKA

BISHNU PRASHAD
S.S.RAHMAN

GOLAP SARMA

S.R. BHATTACHARJEE (Sr. Adv.)
P.C. DEKA (Sr. Adv.)

BHARGAV CHOUDHARY
 PK.DAS

A K. CHAUDHURI

B. R. DEY (Sr. Adv.)

AK. PHOOKAN (Sr. Adv.)

K.R. PATHAK (Sr. Adv.)

BHUBANESWAR KALITA (1)(Sr. Adv.)

B. R. DAS (Sr. Adv.)

S.P.DEKA

D.R.GUHA

SAUKAT ALI (Sr. Adv.)

B. K. ACHARYYA

MS. USHA BARUAH

N.C. DAS (Sr. Adv.)

A K. BHATTACHARYYA (Sr. Adv.)
A. B. CHOUDHURY (Sr. Adv.)
T.S. DEKA (Sr. Adv.)

K. P. SARMA (Sr. Adv.)

B. P. BORAH (St. Adv.)

H. K. SARMA

PRABIN BARTHAKUR (Sr. Adv.)
M.C. BARTHAKUR

P.C. GAYAN

C.K. SHARMA BARUA (Sr. Adv.)
ANUP KR. DAS

DR Y.K. PHUKAN (St. Adv.) -
DIBAKAR GOSWAMI

BIJON CH. DAS (Sr. Adv.)
R.L. YADAV

PRAFULLA ROY

A.C. BURAGOHAIN

B.L. SINGHA

P.K. MUSAHARY

M.Z. AHMED (Sr. Adv.)

R.P. KAKOTI

S1.RASUL

GURMOORTHY GOPAL

B.K. GHOSE (Sr. Adv.)

S. K. BARKATAKI

DRN. K. SINGHA

D.C. MAHANTA (Sr. Adv.)

T.C. KHATRI (Sr. Adv.)

MS. BINOYA DUTTA

BHABATOSH BANERJEE

RK. JAIRE

G.K. BHATTACHARYYA (Sr. Adv.)

PRANABANANDA PATHAK (Sr. Adv)

DR H. N. DAS (Sr. Adv.)
B. C. MALAKAR

SAMSUL HUDA

BHADRESWAR TANTI

N.N. SARMA~

JANARDAN DAS

CHAITANYA BARUAH (Sr. Adv.)
A.C. SARMA

N.Z. AHMED

N.C. PHUKAN

MUNIN (GAUTOM) SARMA

" . FAIZNURALI

D.K. KAKATI

G.N. SAHEWALLA (Sr. Adv.)
G. K. JOSHI (Sr. Adv))
AA.MIR

MS. REKHA CHAKRAVORTTY
MRS. JHARANA BORAH

S. N. SARMA (Sr. Adv.)

MD: ABDUL MANNAN

DILIP KR. DAS (Sr. Adv.)
PRADIP KHATANIAR

N. CHAKRAVORTY (Sr. Adv.)
MRS K. YADAV

DR B. P. TOD! (Sr. Adv.)

MRS. K. BHATTACHARYYA
A. K. BARPUJARI

S.S. SHARMA (Sr. Adv.)
S.P.ROY

K.K. BHATRA

R.P. SHARMA (St. Adv.)
S.C. BISWAS

P.C. RAYMEDHI

UTPAL DAS ()

DR'S. S. HARLALKA

D.R. GOGO!

KHAIRUL BASAR

A.S. CHOUDHURY (Sr. Adv.)
DINDAYAL AGARWALA

KAMAL AGARWAL

MD. SAMNUR ALI

JOYDEV CH. DAS

V. K. BHATRA

A.C. BORBORA (Sr. Adv.)

PK. KALITA

SAILENMEDHI _

MRS. M.B. DUTTA CHOUDHURY
P.C. GOSWAMI '
APURBA SARMA (1)

K.H. (SALIM) CHOUDHURY (Sr. Adv. )
A.K. PURKAYASTHA
ASHIS DAS GUPTA
L.P.SHARMA

VIJAY HANSARIA

B. N. SARMA

J. L. SARKAR

R.C. SANCHATI
JP.BORA

SISHIR DUTTA

"~ C.R.BORAH

PK.GOSWAMI () -
N.S. DEKA

M. SAHEWALLA

H.A. SARKAR

MRS. RUMA BORDOLOI
B. K. JAIN

NILOY DUTTA (Sr. Adv)
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CHINMOY CHOWDHURY
KAMAL NAYAK

SK. N. MOHAMMAD

D. C. CHAKRAVARTY
GIRISHMISHRA -
JOGINDER SINGH (Sr. Adv)
ABU SHARIF

B.B. NARZARI (Sr. Adv.)
MD. ABDUL WAHED (Sr. Adv.)
NASIMUDDINAHMED
MANORANJAN DAS

DR GOBIND LAL

B.C. PATHAK

F.H. LASKAR

MRS. M. HAZARIKA (Sr. Adv.)
SAURAV KATAKI

MD. ABDUL HAI
GAUTAMUZIR

H.R.A. CHOUDHURY (Sr. Adv.)
MRS. MANJULA DAS
BHABENDRA N. SARMA
BENU DHAR DAS

S.L. TULSHYAN
- N.N. KARMAKAR

MRS. REETA BORBORA
HRISHIKESH ROY (Sr. Adv.)
PRADIP DAS -
MD. M. H. RAJBARBHUIYAN
MRS. J. B. KHARBHISH
D.N. CHOUDHURY

S.8. GOSWAMI

K. K. MAHANTA (Sr. Adv.)
JAGDISH SHARMA

P.S. DEKA '
MONINDRA SINGH

N.R. PHOOKAN

K.P. PATHAK (Sr. Adv)
ARUP KR. GOSWAMI (Sr. Adv.)
$.8.DEY

DIGANTADAS

MRS. B. ACHARYA

DILIP CHOUDHURY
LAKSHESWAR TALUKDAR
S.P. MAHANTA

SK. CH. MOHAMMAD
HASIBUR RAHMAN

MS. AJANTA DHAR

B. IBOCHOWBA SARMA

A K. MAHESWARI
PN.SINGH

NILAMONI GOSWAMI

MS. BHARATI DEVI

DR Z.N. SHARMA

K K.DEY

G.K.DUTTA

B. MRINAL CHOUDHURY
KUMUD BARUAH

APURBA KR. SHARMA
NAZRUL ISLAM

RAJIB BORUAH

SRIKANTA HAZARIKA

K.N. CHOUDHURY (Sr. Adv}
MRS. ABHA BHATTACHARYYA
AK. THAKUR

A.C. MAHANTA

MS. BHUMIKA CHOUDHURY
DRA.K.G. THAKURIA

D.K. MISRA (Sr. Adv)

DR A.K. SARAF (Sr. Adv)
DR R.C. BARPATRAGOHAIN
MD. ALI SEIKH

‘B.K. TALUKDAR
NISHITENDU CHOUDHURY
G.P. BHOWMIK

MD. ABDUL HAKIM (1)
UPENDRA NATH DAS

P. K. GOSWAM! (I)

SANJOY MITRA

MS. KALYANI DEVI
PARAMANANDA TALUKDAR
MANABENDRA NATH
MS. MONIDEEPA SARMA
D.K. KOTOKY

T. BIDYUT BIKASH

S.B. SARMA

S.K. SAHA

YADAB DOLOI

R.C.DAS

PK TIVARI

. D.C.LAHIRI
* PRANAB BORAH

DR(MS)S.RAHMAN
MRS. 8.D. BHATTACHARYYA
MANOJIT BHUYAN

RAMESH BARPUJARI

MRS. NIRUPAMA SAIKIA
JENAT MOLLAH

PUSPA KT. BORA

. NISHITENDU DHAR

M.L. SHARMA
MS. TRIBENI GOSWAMI
R.K. MALAKAR
BISWAJYOTI TALUKDAR
ANIL CH. DUTTA
SINGHNAD CHOUDHURY
DILPMOZUMDER
A.M. BUZARBARUAH (1)
ARUP KR. SHARMA (1)
MD. JASIMUDDIN AHMED
DR P.N.HAZARIKA
ZIAUL KAMAR

MRS. M. PHUKAN

R. K. SAIKIA

SUBRATA NATH
DHANESH DAS

H.N. GOSWAMI

H.P. BARMAN

MS. JYOT! TALUKDAR
SACHIN KR. SHARMA
L.R.DUTTA
J.N.CHAKRAVARTY

QZ1. S. KUTUBUDDIN

S.K. KEJRIWAL

MS. PRATIMA DAS
JAGANNATH BARUAH
MD.M.AHMED .
MS. B. K. DEVI GOSWAMI
B.C. SARMA

MS. J.D. ACHARYYA
V.M. THOMAS

K.K. PHUKAN

B. DEVA GOSWAMI
AMAL CHANDRA DAS
MS. GITI KAKATI DAS
MS. BAHARUN SAIKIA

(2

MRINAL KR. CHOUDHURY (Sr. Adv.)

MS. AHMEDA BEGUM

D.C. KATH HAZARIKA

MD. MOTIUR RAHMAN

MS. DIPTIDAS

M.K. JAIN

MS. BASANA RAJKHOWA
S.C. DUTTAROY '
S.L. JAIN

B. K. BHATTACHARJEE
MS. ANUPAMA DEVI

MS. M. BUZARBARUAH
MS. MRIDULA DEVI
BHASKAR J. DUTTA
MANIK CHANDA
K.K.MOUR

B.B.GOGOI
ABDURROSHID

M.R. PATHAK

P.K. SHARMA

P.K. BARMAN

RAJEN CHOUDHURY
MD. NAZIMUDDIN AHMED

MS. NEELIBORDOLO!

D.K.KOTHARI

MD. HABIBURRAHMAN * ¢} 5 PKALYAN BHATTACHARYEE

JAYANTA CHUTIA
AK. ROY

'RK.PAUL

ASWINI THAKUR
JOGESWAR SAIKIA

AK. SARKAR
P.B.MAZUMDAR

LM. KSHETRY

M.K. SAIKIA

AJ.DAS

‘BISHNU BURAGOHAIN
AF.G.OSMANI

SANJIB SAIKIA

MS. PORI BARMAN

MD. A. SABUR CHOUDHURY
R.N. KALITA

MS. MANOSHI HAZARIKA
MS. A. BHAGAWATI
RANJAN BARUAH

JNAN CH. NATH

KR.DEEPAK DAS

“MONMOHAN TALUKDAR

UPAMANYU HAZARIKA
AMLAN DUTTA

BILLAL HUSSAIN

T.J. MAHANTA
M.D.CHOUDHURY

MS. S. DEKA BARUAH
MR. DIGANTA DUTTA
MS. NILIMA DEVI
SATYEN SHARMA

RAM CH. SAIKIA
UJJALBHUYAN
DIBAKAR SHARMA (1)
MS.A.G. BARUAH

MS. MANJULI DEV
AMARENDRA CHOUDHURY
DRP. K. BHUYAN

MS. G. D. MAZUMDAR
JYOTIRMOY ROY

' ASHIS BHATTACHARJEE

MS. PRANATI SHARMAH
KHARGESWARDAS
H.K. BAISHYA

BISWA NATH SHARMA
CHANDAN DAS

S.K. LAHKAR
RASAMAY DUTTA
MS. S. BAYAN ROY
S.N. DEV NATH
D.C.DUTTA

MS. SNIGDHA BARUAH
MRS. PM. DUTTA
PADMA KT. BORAH
H.S. THANGKHIEW
P.J. SAIKIA

RAJ KR. AGARWALA
KAMALESH K. GUPTA
B.C. CHOUDHURY
JAIRAMGIRI
SANTANU BHARALI
PK.ROY )
MS. GOURI SINHA
P.C.DEY

K.K. NAND!

R.N. PURKAYASTHA
S.K.SINGH

D.K. GOSWAMI
RK.JOSHI
D.C.CHETIA

MD. ABDUL HANNAN
MD. IQBAL HUSSAIN
DEBJITKR. DAS

MS. A.D. THAKURIA
MS. ANUBHA DAS

DAYAL CH. BARMAN.~
MS.R.L. GOGO!

MD. K.A. MAZUMDAR
U.C. BHATTACHARYYA
TAYUM SON

MS. R. DAS MOZUMDAR
MS. SYEDA I.A. BEGUM
AS.NUAMUDDIN
RANJAN MAZUMDAR -
RAMEN DAS () ’
N.N. 0ZAH

S.K. PAUL

MUK PERTIN

DRA.C. PHUKAN

-M.C. DEKA

PALLAV KATAKI
S.C.KEYAL

MS. S. B. BHUYAN
SKH. MUKTAR ,
APARESH CHAKRAVARTY

MS. J. PHUKAN GOGOI -
GAUTAM BAISHYA
SIDHARTHA BHATTACHARYYA
M.P. SHARMA

RANJIT DAS

RAMESH GOENKA

PHANIDHAR GOGOI

MS. PB. HATIKAKOT!

MS. SUNITY SONOWAL

MS. BABITA GOYAL

BIMAL CHETRI

PREM SHARMAH

BISWAJEET GOSWAMY

MRS. EVA KAKOT!
T.C.CHUTIA

i

" V.K.CHOPRA

S.K.SINGH
CT.JAMIR
MALKIT SINGH
H.K. SHARMA

' SUDAMA CHAUHAN

U.K. BORTHAKUR

MS. GEETA DEKA

MS. N. DUTTA SHARMA
MS. S. ADWANI

P.J. PHUKAN

MS. R. PATHAK BORAH
MD. M. H. CHOUDHURY
RAB HUSSAIN

PALLABH BHOWMICK
S.M. SARKAR v
S.K. GOSWAMI ‘
HARMOHAN TALUKDAR
RM. CHOUDHURY

- MASLIM GHANI

J.C.BEZ
BIJAN CHAKRABORTY

 AB.ROY (Sr. Adv)

A.M. BUZARBARUAH ()
UTPAL RAJ SAIKIA
L. NESSA CHOUDHURY

'DHIRAJKR. SAIKIA
© JK.MISRA

BIPUL SARMAH

MS. S. DAS BARUAH
G.K. THAKURIA

H. K. NATH

RAFIQUL ISLAM
KR.SURANA ;
MS. L. CHENTALAPATI!
MS. D. DAS ROY |
ANUPAL DUTTA
P.K.ROYCHOUDHURY
K.C. MAHANTA

B. C. TALUKDAR



R.K. DAS (Sr. Adv.)
PRABIR CHOUDHURY
KHAGEN GOGO!
RAJESWAR SARMA
T.G. BARUAH

D.G. BARUAH

MD. ABDUL HAKIM (I1)
AJIT CH. KALITA

B.C. SAIKIA

TAFAZZUL HUSSAIN'
TAUHIDUL ISLAM
R.D.LAL

B.C. CHAKRABARTY
MS. SUNITA KERJIWAL
SUKUMAR CHOUDHURY
G.C. PHUKAN )
N.H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv.)
TONNINGPERTIN
BASARUDDIN AHMED

. MS.DEEPA BORAH

MD. ABDUL MALEQUE
J.C.GAUR

H.K. CHOUDHURY
BIPLAV CHAKRAVORTY
P.N. CHOUDHURY
ARUNESH DEB ROY

MS. N. BHATTACHARYYA
PRABIN MAHANTA

H.K. MAHANTA

M.M. RAY

P.K.DAS

MS. SOHELI SEAL

MR. AJANTA TALUKDAR
MRS. N. T.NATH
NIRMALENDU SINHA
MISS. Z. TSIBUKHRO
MS. ANITA DEVI

MRS ANU BARUA

MS. FATIMA AHMED
NILUTPAL BARUA

MS. BABITA DAS (1)
UTPAL CH. DAS

ARUP KR. SARMA (I1)
MS. S. BARPUJARI

S.S. SAMADUR RAHMAN
BISWAJIT PRASAD

MS. M. PRADHAN
AK.JAIN

MS. JYOTIMALA KONWAR
MS. CHANDANA DEKA
D.R.BORA

H.R.KHAN

SYED |. RAHMAN

- PARAMANANDA BORAH

JAYANTA TALUKDAR
MS. BONTI SARMA
KULENDRA BHATTA

- MS. A. DEKA LAHKAR

P.K. BARUAH (ll)
CHITTARANJAN GOSWAMI
N.K. BARUA

B.K. BAISHYA

IFTEKHAR AHMED
D.C.NATH

MS. NILUFAR RAFIQUE
ZAFAR IQBAL

MS. MEGHAMALA SHARMA
AJANTA SARMA
ADILAHMED

MS. NANDITAMORAL

MS. DEEPANJALEE DAS
O.P.BHATI

DR (MRS) P. CHAKRABARTY
JAINUDDINAHMED

B. KARPUKAYASTHA
SIDHARTHA SARMA
AK.DEY

S.K.MEDHI ()

MD. SHAMSUL ISLAM -
RATUL. GOSWAMI
JOYRAM SAIKIA
BHUMIDHAR BARUAH
DEVAKR. SAIKIA
PRAN BORA
DEBAJYOTI TALUKDAR
MS. M.D.G. BARUAH
BHABANI PHUKAN
RAHMAN ALI
DHIRENDRAKR. DAS
R.K. BORAH

ALOK VERMA
HRISHIKESH SARMA
AR.SIKDAR
NITYANANDA BARUAH
N.K. NATH

DRPAUL PETTA

MS. ARIFAK. CHOUDHURY .

D.M.BORDOLOI

BHABA KANTA GOSWAMI
M.K. GARODIA

MRS. R. PHUKAN SAIKIA
J.N. SARMA '
HAMIDUR RAHMAN (1)
KAMALESH SHARMA
BISWADEV SINHA

H.K. DAS

B.D. KONWAR

TN. SRINIVASAN

DILIP BARUA

N.J.DUTTA

J. K. BAISHYA

MATHEIM LINGGI

MS. APARNA DEV

AVUIT ROY

KRISHNENDU PAUL
HALADHAR KALITA
DIBAKAR GOSWAMI (i)
MRS. N. DEVI SARMA
C.RDAS .

MS. ANJU TALUKDAR
S.P.DEY

MRS. INDRANiI SARMA (1)
MS. BHANU SENAPATI
DEBASISSUR

MS. ANURUPA DEY
D.C.BORAH

R.K. PRADHAN

SANTANU BHATTACHARYYA
SATYAJEET SHARMA
DEBAKR. DAS
PRIYATOSH BHATTACHARJEE
PARITOSH PURKAYASTHA
MS. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE
PRADIP DUTTARQOY

M.K. MAJUMDAR

B.M. CHOUDHURY
SOUMITRA SAIKIA
SYEDMD. T.CHISTIE

DR (MRS.) M. PATHAK

MS. KALPANA BARUAH
B.W. PHIRA

S.R. RAVA

MS. PB. BHATTACHARJEE
S.C. BHARALI

MANOJ AGARWAL
HAREN DAS

MS. AJANTA NEOG
ARNAB BISWAS

SAHIDA BEGUM
MONMOHAN GOSWAMI
PC. CHOUDHURY

M.N. NATH

MS. UMA CHAKRAVORTY
MS. JUTHIKA CHAKRABORTY

(3)

MS. S. SENAPATI
MANAS SARANIA

MRS. PRANITA CHOUDHURY
DEVASHIS THAKUR

MS. Z. ARABEGUM

K.C. SARMA

SUMAN CHAKRABARTY
ABRAR AHMED

MS. SANGHAMITRA DOWERA

PRASANTA KHATANIAR
ANUP JYOTI SARMA
S.C. CHAKRABORTY
PM.DASTIDAR
HAMIDUR RAHMAN (1I)
MS. DEEPAWALI SHAH
D.K. CHOMAL

MS. ASHA JAIN

MD. AH., LASKAR
AJITDAS

MS. REETUJA DUTTA
S.K. TEWARI

TAPAN KR. DAS (1)
SHAH S. A. RAHMAN
PARAG K. DUTTA

P.C. BARPUJARI

B.N. HAZARIKA

R.R. KALITA

M.K. SHARMAH

B.C. KALITA

DR B.U. AHMED

M.U. MAHMUD

B.N. SARMA BORDOLOI
SALAHUDDIN AHMED
MRS. J. SAIKIA BHUYAN
NARAYAN CHAKRABORTY
SASHANKA DASGUPTA
RIPUN BORA

JAYNAL ABDIN (i)

T.P. MAZUMDAR
ANUPAM SARMA
KAMESWAR LASKAR
UK. THAKURIA
J.M.DAS

MS. G. DAS LAHKAR
CHANDRA BORUAH

S.P. SHARMA
BHUBANESWAR KALITA (1)
N.K. GOLDSMITH
SURAJIT DUTTA
AK.MEHTA

ANJAN J. SAIKIA

A.K. BARUAH (Il)
BALDEV SINGH

Y.S. MANNAN

RAJ SEKHAR
PULINBISWAS

MONOJ BHAGABATI
SONESWAR DAS
MRINAL SARMA

MD. A. ALAM KHAN
MRS. J. CHAKRABORTY
MS. S.B. CHOUDHURY
U.S. AGARWALLA

P.K. SENSOWA

0O.K. MAHESREE (Sr. Adv.)
N.N. BHUYAN CHOUDHURY
SARBESWAR DAS

MRS. AMI B. SARMA
AFTAB ALAM

J.K. ADHYAPOK

COL (RTD.) M. GOSWAMI
BK.SINGH

MD. AYUB ALI

ADHIR S. CHOUDHURY
S.R. SAIKIA

BAHADUR RAMCHIARY
TAPAN DAS (il)

MRS. PUSPA GOGO!

MS. APARAJITA SHARMA
AJOY KR. DAS

BIMAL KR. JAIN
REKIBUDDINAHMED !
MRINAL KALITA

MS. CHANDRAMA SARMA
K.D.CHETRI

S.J. BARTHAKUR

MS. ANJANA DAS

K. KATH HAZARIKA
PARITOSH BANIK

ARUNABH CHOUDHURY
BHASKAR DUTTA

TAYAM SIRAM

DULAL TALUKDAR
C.R.BISWAS

BHASKAR KR. SHARMAH
AK. SAIKIA '

DINESH AGARWAL

MS. PANCHALI BHATTACHARYA
MS. MAMONI CHOUDHURY
MS. TRIPTIDHARA DAS
SURAJT CHAKRABARTY
MS. U. BHATTACHARYYA :
MS. MOMIKSHYA ARUNA (OZAH)
RAJESH AGARWALL
ABDUL MALIK

MS.D.S. NEOG

MS. N. N. AHMED

MS. S.T. SARMA

H. B. GOSWAMI

KHIZZRUL MONIR

MRS. K. K. CHOUDHURY

MS. MAMON DEKA

MS. DEBJANI SEAL

MS. PRIYANKA BARUA
ABHIJIT BHATTACHARYYA ()
MS. ECHO SHARMA

KALYAN PATHAK

MANISH GOSWAMI
MRINMOY KHATANIAR
DIPANKAR BORA

SUMAN SHYAM

BEDADYUTI CHOWDHURY
MS. BORNALI BHUYAN

MS. BANTIDUTTA

MS. MOUSHUMI DEKA

MS. CHANDANA NANDI
SUNIL AGARWAL .
HAR! KANTA DEKA (Sr. Adv.)
MS REHANA BEGUM (i)

0.P. SAHARIA

S.C. ACHARYA

S.S.DUTTA

AKHTAR PARVEZ .
MS.N.S. THAKURIA

S.S. MOZINDER BAROOAH
DIPU MANI THAKURIA

JAINUL ABEDIN (Il)
JAWRAMAIO

JOGEN HANDIQUE

1.A. TALUKDAR

BIKRAM CHOUDHURY
NABAUIT BHARALI

MRS. H. M. PHUKAN
AR.MEDHI

MD. BABULUR RAHMAN
PK.PODDAR

MD. ILIASH AL}

RAMKRISHNA BHATTACHARJEE
M.K. MISRA

R.J. BARUA

B.K.DUTTA

MRS. S. DAS BHUYAN

MRS. M. RAJKUMARI
ACHYUT OZAH

BIKAS HAZARIKA

MS. MONI NATH -



el

S.K.DAS
RAHMAT ALI
DEVAJITSAIKIA
MATIN B. U. AHMED
B. K. HAZARIKA
SONJOY SARMA
MD. A. J. ATIA
ASHIF AHMED
MATIUR RAHMAN
A.K. BASFOR
SHOUMEN SENGUPTA
DK. JAIN '
MS. MALLIKA DUTTA
AJUNGLAAIER
H. B. SARMA
PRAJNAN C. DEKA
ARINDAM BARTHAKUR:
M. J. DAS
PK. TALUKDAR
MS. MOHSYNA SYREEN
MS. K. M. PHUKAN
MS. J. RANI BORA
MANASH BARUAH
K.K.BHATTA .
MRS. RAN!I DUTTA
ASLAM KHAN
PRANAB CHAKRABORTY
MS. PURABI KALITA
JAYANTA DEKA
NAVAROON NATH
MS. NIRMALI TALUKDAR ~
N.A. LASKAR
NAJROL HAQUE
MITHUN TALUKDAR
KANHAIYALAL GUPTA
MRS. M. GOHAIN
MRS. GITA MEDHI
B.S. BASUMATARY
N.P.DAS
DHRUBA KR. SAIKIA (Sr. Adv.)
INDRANEEL CHOWDHURY
MRS. R. S. CHOWDHURY
SUBRAT BHUYAN (1)
MRS. JYAISNA SIKDAR
MRS. M. SARMA BARUAH
-J.P.DAS
HIRALAL MAURYA
KAMALAKSHYA DAS
MS. IPSITA GOHAIN
MS. DIPASHREE SINHA
MS. NIRUPAMA BARUAH
MS. PAPIA CHAKRABORTY
HAREKRISHNA DEKA.
SAJID RAHMAN
MS. APARNA AJITSARIA
G.B.DAS
DEBAJEET THAOSEN
S.K. MEDHI (Il)
BEGUMR. A. SULTANA
ALOK DEB
MS. B. CHAKRABARTTY
MS. INDRANI CHETIA
MS. ANUPAMA DEVI
SIDDHARTHA BARUAH
S.R. RAJBONGSHI
K.K. BHATTACHARYYA
MS. MANJULIKA BAROOAH
MS. MANJUSHA JHA
MD. KHORSHED ALI
ZAHANGIR HUSSAIN
S.N. DEV PUZARI
DIGANTA KR. MISRA
MD. AFTAB HUSSIAN
MRS. N. S. AHMED ISLAM
MS. G.R. MAHILARY
“K. MODI '
""AZARIKA

SHAJAHAN ALI

DHIMAN TALUKDAR

U.P. BARUAH

MS. ARUNIMA SENAPATI
MS. SUJATA CHANGKAKOTI .
A.L. MANDAL

UTPAL DAS (IIl)

S. K. KHAITAN

MRS. V. L. SINGH

ARNAB JAN DEKA
S.K.SINGH

NIRAN BARAH

MRS.A. A. BEGUM
SONESWAR SAIKIA

J. P.CHAUHAN

DEBAJIT GOGOI

GAUTAM SOREN
AFSARUDDIN CHOUDHURY
JOGEN BORDOLO}
SUNILKR. SINGHA

MRS. B. BHUYAN
ARUNNATH

MS. M. BORDOLOI
SADHAN KALITA
CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY
PRABAL KATAKI

SANJU GANGULY
R.K.BOTHRA

MS. NAVANITA MITRA
RAMNAKSHTRA '

S.N. RAY

D.K. SARMAH

MS. ANUPAMA DASS
MISS. R. DEKA

L.K. BORAH

R.K. ADHIKARY

S.K. SHARMA

MISS. ANITA DAS

J. K. SARMA

MRS. M. CHOWDHURY
ZIAUL ALAM

MS. N. HOMCHAUDHURY
S.K. SINHA

ROMEN BARUAH
ARUPANANDA CHOWDHURY
NILADRI BHATTACHARYYA
MS. I. KRISHNATRAIYA

MS. PAHARI SAIKIA

N. K. BARKAKAT!
ASHIMKR. CHOUDHURY
MS. S. HAZARIKA
RUPJITDE

R.K.NATH

D.J.DUTTA

R.K. SARMA

DINAMAN! SARMAH
PARTHA CHOUDHURY
B.P.SINHA
ROFIQUDDINAHMED
AISWARYYA SARMA

MS. A. BARUA

MD. NIZAMUDDIN SEIKH
DIGANTA GOGOI .
SANJIBROY

MS. KALPANA GOGOI (SARMAH)
ANIRBAN DAS :
‘MRS. INDRANI CHOWDHURY
ANAN KR. BHUYAN
PALASH DAS

MS. BIPAAKKHI BORTHAKUR
DIPAK KR. DEY,

PARTHA P. BARUAH
AJITKR. DUTTA

MD. BAHARUL ISLAM (1)
MD. TARIQUL ISLAM

ABU SAYED

(4)

BHASKAR BARMAN

MS. BIJOYA BAIRAG!
PABITRA S. BHATTACHARYYA
SURAJIT BHARALI

MS. BABINA BEGUM

MS. NANDITA BHARAL
SUJITKR. GHOSH

MISS. RUPALIM DAS
PRANAB SHARMA

MISS M.M. BORAH

MS. BANTI BAISHYA
RADHA M. DAS
PADMESWAR DEKA
ANUPAM CHAKRABORTY
ANGSHUMAN BORA
RAJEEVDAS
BISWAMBHAR SHARMA
HARGOBINDA BORUAH
MS. JITUMONI SHARMA
PUTUL CH. GOSWAMI
RANJAN GOGO!I

MISS. LOLITA RENGMA
MISS. BASABI DAS

MS. RUPANJALI DAS
MANISH CHOUDHURY
MISS. MARAMEE GOGOI
NABIN DEB NATH

MRS. CHAYA DEVI

MS. BASHARI SEAL

MISS DEBALINA CHOUDHURY
MS. SMRITISHREE CHAKRAVARTY
MISS. MAMANI BASAR
MISS. SANCHITA ROY
MISS. ANJALI DAS
DIPAKKR. KALITA

- NURUL |. CHOUDHURY

MD. A K. HOSSAIN

MS. KAVERI MEDHI
KAUSHIK GOSWAMI
ABDURR. SHEIKH

MS. TAPASI DAS
HEMANTA KR. SARMA (iI)
MISS. DIPSHIKHA DAS
RAJESH KR. BHATRA
SAGAR RAVI G.

" PADMADHAR UPADHYAY

MISS. PEACE LAHKAR
IKBAL H. SAIKIA
DIBYAJYOT! BORAH
MISS. HASINA YESMIN
MRS. JURI D. BARMAN
MISS. ASMINA BEGUM
MRS. RAKHEE BDEB
MRINMOY DUTTA
MISS. SANTANA SARMA
BIMAL SARMAH
AMBAR BARKATAKI

~ MISS. NIZIFA KHANAM

MS. BARNALI MAHANTA
MIZAZUR R. BARBHUIYA
SANJAY ROY

IMT LONGJEM

MISS. BIPASHA SARKAR
MISS. RINI SHARMA
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA
RK.DEV CHOUDHURY -
SONITKR. SAIKIA

MISS. SEWALI KEOT

MS. MITALI MAHANTA
GAUTAMKR. SARMA
SHAHAB UD. MAZUMDAR
ABDUL MANNAF

' RAGHUNATH PD. ROY

NURMOHAMMOD SARKAR

SANTOSH JAIN
SUNILKR. JAIN
DIPENJYOTIDUTTA | §
MRS.BANANIDAS -
RAJESHKR. CHAYENGIA
MS. ASHA TEWARI

MRS. R. BORO BORAH
MISS. REKHA DEKA |
MS. N. MEDHI KALITA -
MANASH GARODIA
JAKIRUL I. BORBHUIYA
SUBIR BHATTACHARJEE
MS. DIPIKA BORGOHAIN
MRINALENDU CHOUDHURY
DHRUVAJYOTI PATHAK
KAUSHIK HAZARIKA
DILIP BARUAH (Il)

MD. ABDUL MATLIB
RAJIB HAZARIKA
NABASHISH GOSWAMI
DEBASHISH BATTACHARYA
KUMUD CH. BORO
NARENDRA NATH JHA
RANDEEP SHARMA

MS. TAMANNA BORA
MRS. FARIDA BEGUM
NEELANJAN DEKA
DEVASHIS BARUAH

MS. MEETA DEY
TUSHARKT. RAJKUMAR -
MISS. S. MADHURINEOG

- MRS. RUNUMI DAS

MISS. B. MAYA CHHETRI

MD. MASUD-UR-RAHMAN HAZARIKA
TAPAN CH. DAS (IIl)

SANJAY KR. CHAKRABORTY
MRS. D. BAISHYA (GOGO!)
MS. ANJU AHMED

ROBINKR. DUTTA
SHARIFUDDIN

MRIDUL KR DAS

MRS. CHANDANA SHOME
RITU PARNA HAZARIKA
ABHIJIT DAS

MS. KANCHAN NEWAR

"HRISHIKESH DAS

PRABINDAS

~ ANKUR BHUYAN

MRS. SHAHNAZ BEGUM
DEVA KR. DAS (Il)

MS. ROUSHANARA CHOUDHURY
RABINDRA CH. PAUL

MS. M. BHATTACHARJEE
MS. NAVANITA BARUAH
UJJAL KR. GOSWAMI
MRINAL KT. NATH

DURGA P. MANDAL ‘
MISS. NAMITA CHOUDHURY
DILIPKR. JAIN

MISS. IJUMONI THAKURIA
ARUN DEV CHOUDHURY
NAKUL KALITA -

MS. MUNMUN B. SARMA
MISS. RANJUMONI NEWAR
MOIRANGTHEMG. SINGH
SANDIP BHATTACHARJEE
DEBASHISH SAKIA
NANDAN SARKAR
SOFIQUR RAHMAN

UDAY J. SAIKIA
PANKAJKR. DEKA

IMRAN H. LASKAR

MS. BANASHREE GOGO!
MISS. HIRAMONI DEKA



ISWAR CH. GOGOI
MISS BIJOYA SINHA-
MD. KURBAN ALI
SAHIDULYH. SARKAR
GAUTAM SHARMA
MISS. ADITI BHATTACJARJEE -
DHRUBA BANIA
GAUTAM CHAUDHURY
SATYABRAT DEV SARMA
MRS. NIRADA SEAL
NARAYAN D. BHUYAN
KULAJITDAS
MD. ASLAM KHAN (I1)
SAMIULMUNIR
. SANTANU GOSWAMI
NARAYAN SHARMA
MS. PANCHALI BRAHMA
MANISH NATH
MISS. REHNA BEGUM (If)
MS. RAJI CHETRI
KISHOR KR. BHANSALI
DIBAKAR BORAH
NARESH MARKANDA
MRS. MAITREYEE BORAH
JAYANTA KR. PARAJULI
BAPAN CHOWDHURY
UTPAL KR. KALITA
MS. APARAJITA SAIKIA
MRS. MEERA H. BORAH
DEBABRATA SAHA
MS. ANIMITA GOSWAMI
MS. MANOSHI SHARMA
MISS. SATYAWATEE KONWAR
- MD. JAKIR H. KHAN '
BIJAN KR. MAHAJAN
ABHIJIT BHATTACHARJEE (il)
ARSHAD CHAUDHURY
PRANAB KR. DAS
MS. MITALEE LAHKAR
KHANINDRA LAHKAR
MS. MANJU BORDOLOI
SUSHANTA S. BAROOAH
MS. S. HAZARIKA (BORA)
MD. ASLAM
PRANJAL DAS
MS. PANNA SHARMA
MS. MONALISA KONWAR
SANDI K. DEOR! -
MS. M. CHAKRABORTY
DEBOJIT SENAPATI
RAJKUMAR T, SINGH
MS. B. GHOSH (SEN)
MS. TASFIA HUSSAIN
MRS. MEHBOOBA BEGUM
JAI KISHAN BAJAJ
MS. JAYAT| PURKAYASTHA
MS.PAREEGOGOI
‘A.M.BARBHUIYA
© MISS. ARJUMANDA BHANU
MS. KANGK] BORKATAKI
BINOY PATHAK
NITYANANDA UPADHYAYA
SANJIT SHIL
MS. JULIE MAHANTA
MRS. MADHABI SAIKIA
MISS. BABITARANI - DAS
SANTANU KR. DAS
MISS. DOLORINA PATHAK
SUBHRANGSU DHAR
PARAMA KUMAR GOGOI
MISS. GOPA SUTRADHAR
" IKBALAHMED
SANJIB GOGOI A
ABHIJIT BHATTACHARYA (ilf)

SUDIPTOBHATTACHARJEE
PRAHLAD KR. BRAHMA .
MS. JAGRITI RAJKUMARI
KUSH RAM BORA

MS. DEEPALI KALITA
DEEPAKBORA
DIPANKAR PD. BORAH
RAJESH KR. AGARWAL
MRS. SACHITRA BORA

- SUJOY GOSWAMI

RINKU MAHANTA
JAIDEEP PURKAYASTHA
ZAKIRUL AHSAN

MISS. RINKI BISWAS

MISS. SHABNAM CHETTRY
MISS. MANASHI CHOUDHURY
SANTANU RAJ GOGOI
MISS. SHARMILA DAS
MRS. RUPREKHA DAS

MS. ARPITA PAUL

JOY DAS _

DHRUPAD KASHYAP DAS
MS. SARMISTHA BARUA
MRS. PRANITA PATHAK
MS. MOUSHUMIDAS
MS.BULIE SARMAH -
MS. NANDINI MUKHARJEE
NEERAJ ANAND
GITARTHA PATHAK
SANKAR P. BHATTACHARJEE
MD. KOHINOOR ISLAM
SYED MUSFIQUR RAHMAN
PUSPENDRA KR. MEDHI
SANJIBKR. SINGHA "

MISS. NILAKSH! GOSWAMI
MISS. MANISHA SHARMA
GAUTAM RAHUL

MS. ANITA VERMA
TONGPOK PONGENER
ANIL GOHAIN

MISS. ANUJITA BORA
SANJAY KR. SINGH
SANJIB BARUAH

MISS. SOBHANA SAIKIA
MISS. MOON BARUAH
BRIJESH.SHARMA

MISS. RAKHI PATHAK
RATAN CH. DAS

NABAJIT NARZARY
SAFIQULHUSSAIN
NASIR UDDIN

MS. N.M. BORDOLOI (BORA)
PRAKASH KR. BOTHRA
BIJOY CHETIA

SUBHAJIT BANIK
SAHADEV DAS " .

- DR K.UDDINAHMED

MD. A. Q. AKANDA
PRADIP KR. AGARWALA
MD. FARID U. BARBHUIYA -

" MISS. NIYATI KALITA

MRS. SADHANA KALITA
ARUP GOSWAMI (1)

MS. ARUNDHATI BORA
MS. RITAMANI GOSWAMI
SHUROT ZAMAL SHEIKH
SUMAN CHETIA

ALAKESH DEV SARMAH
RANJITKR. GOSWAMI
JAKIR HUSSAIN SAIKIA
BHUPENCH.PEGU
KUNTAL SHARMA PATHAK
DEEPAK KEJRIWAL

MISS. AMI SAIKIA

.

MRS. RUBIG. GOHAIN BARUAH

MISS. JOYAT! PAUL
MISS. ANOWARA MAZUMDAR
MISS. MADHUSMITA BAISHYA
ABHIJITDAS -

BIJOY KR.DAS

JAHURUL ISLAM

MISS. GITUMANI DEKA

MS. HIRANYAMAYEE BARUA
MD. JEHIRUL . AHMED

MS. PRTIBHA DEKA

MRS. S. BORPATRA GOHAIN
MRS. MANAS! DAS

SYEDS. FAROOQUE
PARANGAM N. GOSWAMI
ANOWAR HUSSAIN -
ADITYA HAZARIKA
SHIMANTANEOGI

RUPAK DHAR

TAPAS DHAR

RAJA JOY PHOOKAN
MANOJ KR, SHARMA (1)
ROUSHAN LAL

MD. ROFIQUL ALOM

MISS. PRANATI DAS

RATUL DAS

MISS. BAGMITA SARMA
MISS. P.R. MAHANTA
SANTANU BORTHAKUR
MISS. MITALI BHUYAN

MISS. SABINA YASMIN
KISHORE KR. HAZARIKA
MOYNUL H. CHOUDHURY (2)
JONAB ALI AHMED

. BHASKAR NATH

ALIN SARMA

KULAPD. GOGOI

H. M. A. MANNAN LASKAR
BIBHASH PATHAK

MD. JYOTSHNAALI
JITUBORAH

MISS BABITA DAS (il)
MISS RUNMANI DEKA
MISS MURCHANA SARMA
ASHOK KR. BORA
RANJAN KR. BHARALLI -
BIJAY KRISHNA SEN

MISS MEDHA LILA GOPE
DRN.G. GOSWAMI
KASHEM BHUYAN

,AMISS LIYANA RAHMAN

M. U. MONDAL

MISS PARUL DAS
JAYABRATA SINHA
MISS BIJAYA HAZARIKA
MISS SUMITA CHOUDHURY
DEBAJIT BARUAH

MISS DIPANJANA NANDI
ABDUL KASHIM TALUKDAR

'BIKASH SARAF

MS. AMVALIKA MEDHI

" BABUL KUMAR DAIMARI

MISS IVALINA DEKA

SANJIB GOSWAMI ,
SABYASACH! P. CHOUDHURY
DEBA KUMAR BORDOLOI
MANINDRA CHANDRA DAS
MUL HOQUE AHMED

. BATU KRISHNA BORAH

MISS BANDITA DEY

MISS JULI GOGO!

MS.V. N. LASKAR

MISS RANJITA VERMA
HARINARAYAN SARMA

J

Q\
MISS DIPANJALI DEKA

MD. ALAM GEER
NUR ISLAM

BABUL DEKA ~

AJOY KR. PHUKAN

ATAL TEWARI

MISS WAHEEDA REHMAN
N. UNNI K. NAIR
NABADIP BAROOAH

" J.A. HASSAN

MISS SANGEETA SARKAR
ANJAN KR. DAS

MISS JAYA CHANDA .
NITESH BHATRA

MISS DOROTHY ROY

MS. ARPANA BORAH PHUKAN

MISS LIPIKA TALUKDAR
MISS MEGHALI DEHINGIA
MISS RIMLY BARUAH
MS. BIPASHA DAS

* MS. PRANITADAS

ABHIJEET KR. BARUAH

" SULTAN AHMED

L

MISS BARNALI BARUAH
MRS. M. MAZUMDER DEB
MS. PANKAJA UPADHYAY
THANESWAR SARMA

" ASHIM TALUKDAR

ABID ALI

MS. SIMA GUPTA

D. N. BHATTACHARYYA
MISS SUDAKSHINA KHANIKAR
ASHIMANTA GOSWAMI

ANIL SHARMA BHATRA
K.R.PATGIRI '
DEBENDRA SAHARIA
RAJIBSARMA ,
MUSTAFA JAMAL QUADIR
MISS MANASKANTA BARUAH

'MISS KAVITAK. JAIN
" TAPAN RANJAN DAS
‘TRIDIB KALITA -

MS. MAMONI ROY
SAIDUL ISLAM

MS. SHAMIMA BEGUM
DIPANKAR BAGCHI!
SHYAMAL AICH

MS. KANIKA SINGHA
JAGADISH CH. GOGOI

MISS SWARNALI S. CHOUDHURY

HARIBRATA CHANDA
MUKUT CH. BHATTA
SUJITKR. ROY

RAJU GOSWAMI

NANI G. KUNDU

SHEKHAR CHAKRABORTY
OM P. AGARWAL
RANABRATA BANERJEE
MS. SUMITRA SARMA
MRS. BANDANA DEKA

“TARUN BORA

MOTI RAJ ADHIKARI

MISS SABBINA YASMIN
BISWAJIT BURAGOHAIN
MRS. BOBY G. BURAGOHAIN

MISS SANGEETA BURAGOHAIN

NEEL KAMAL DEV NATH

MISS DIPANNITA CHAKRABORTY

NAZMUL 1. MAZARBHUIYA
PRASANTAHAZARIKA
MS. NAZNEEN AHMED
RIYAJUDDIN ANSARI
SOURAV SHARMA

MS. SIMA RANI DEY ——~
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« MS. SWARNALATA GOSWAMI ~
MAINUL H. BARBHUYAN

MUKTI RAM LASKAR

MISS BINITA BARUAH'

RAFICUL ISLAM (1l)

MISS KAMALA SINGHA.
'MISSANUPAMAROY
BISWAJIT CHAKRABORTY

MD. RAFIKUL ISLAM (Il)

* BINODAN TALUKDAR

MISS MINERVA BARTHAKUR ~ °
MISS NITUHAWELIA
RAHUL BEZBARUAH

ABU NASERUDDIN AHMED
SUMITDAS :
SANACHOWBA SINGHA
YUNUSHAHMED

MISS RITA DEVI
N.ANIXSINGH -
BANDAN KR. KAR
'BIKRAM MALAKAR

. LALIT KR. MINDA
MD.FAJLEY K.R. AHMED-
AMZADHUSSAIN _
PHANINDRA KALITA

-

* " JITENPAYENG

MS. KABERI DEKA
ORADIP KR. KALITA (Il)
SANTANU BORA
KARABI KALITA
. MISS MANIKA CHOUDHURY
MISSRUMADAS '
RAFIQUL ISLAM (IV)
MASTER SHELIM
MRS. SUNITI KALITA
" MD.NEKIBUDDIN AHMED
RAJIBBORPUJARI
DIGANTA BARMAN
SAMIR DA ,
ABDUL HASHEM KHANDAKER
DR TILOK DASGUPTA
ASHIM KUAMR BARUAH
SANJAY SINGH
PRATIMKR. CHAKRABORTY -
MOHD. INAM UDDIN
NEELOTPALDEKA
MS. RUBINA SULTANA

-

- AMIT JALLAN

ISTIAQUE ALAM
RAJIB CHAKRAVORTY

LASHMIN. DIHINGIA

RAKESH DUBEY, Yy
DEVJYOTI CHOUDHURY

*PRIYANKU SUNDI

SUBRATA NATH (Il) | .o
MISS GITY KALITA" .
ROSHAN MALOO (JAIN)
MS.ONTIMA SHARMA
TAPANROY .
MOINUL HOQUE ANSARY
MD. RAHMAT ALI (It)

MISS MARY GOGOI .

IDRISH CHOUDHURY

MS. MINAKSHI BHATTACHARJEE
JYOTIRMOY PATOWARY
SHEELADITYA
MADHURYA MAHANTA
MISS SHEHNAZ RASUL
RASIDUL HUSSAIN

MISS ANJANA SINGHA
MD. ABUBAKKAR SIDDIQUE
ABDUL AWAL
SOHELALIM

JAHID M. A. CHOUDHURY
MISS JULFIYA BEGUM
MD. HOSNUL HOQUE
TRIDIB BAIDYA
SANTANU KR. SARKAR
PRASANTA S. DEKA

MS. BINITA SWARGIARY
MISS SNIGDHA DAS
ATANU GANGULY
BHARGAV SARMA
TALAT H. HAZARIKA
DIPAYANDUTTA-
GHANASHYAM DAS

" NAYANJYOTIMEDHI .

MS. MOON MOON LASKAR
DILIPDEY

MANOJ KR. SARMA (i)
MRS. JENNIFER ZAMAN
GURVINDER SINGH SODHI
MD. GIASH UDDIN

MS. JULIANA RAHMAN

NAYAN JT. SARMA -

RITU BARNA DEKA

MS. MOMITA BARAH . _ -
MISS LIPIKA DEVI ;
RITURAJBISWAS - . *~
MISS SEEMA CHAKRAVORTY

* SATYAJITK. S. THAKUR

DR MATIUR RAHMAN

TILAKR. SARMA
MD. BAHARUL ISLAM (1i)
MOHENDRADEKA ¢,
MRS. B. DAS SARKAR
JONE KR. SENAPATI

_IFTIQUERRAFIQUE

= I.A. SHEIKH

MRS:P. DUTTA BUJARBARUAH

AMAL KALITA

‘MS. MANJU AGARWALA

MOBARAQUE HUSSAIN " -
PURBADRIBANERJEE

MRS. C. BARUAH TALUKDAR ~

ZAKIR HUSSAIN
MAZHARUL ISLAM
MRIDUL KR. BORAH

MRS. NANDITA NATH
MISS KALPANA TALUKDAR
BHUPEN KUMAR :
MS. MITALI GOGOI

MISS RULI BARUAH
DIGBIJOY MANDAL
SANTANU PARASHAR
MS. MRINALEE BHUYAN
SWAPAN KUMAR DAS
MS.’ALPANA SAIKIA
MISS NASHREEN AHMED
MISS NILAKSHI BARMAN
SAIKHMD. A PAHLAVI
SHAH NEWAJ AHMED

MRS. NIBEDITA SARMAH
MANASH HALOI

MISS SUSMITA KANUNGOE

MS. TEENA SHARMA
MS. MANISHA SARMAH
MISS BIJU RANI KALITA
MISS BARASHA DAS
SAMUDRAGUPTA DUTTA
MISS KABITA GOSWAM!

- RAJEEB KALITA

TRIDEEP BARUAH

MS. AFSANA IRFAN ~
MRS:DIKSHA H. BAROOWA
MS. TRIPTI PATOWARY
KRISHNA KT. DAS

MISS ELAKSHI DEKA

MD. ABDUL A. ALAMGIR
KAMAL K. GOSWAM!
BHASKAR JT.DAS N
BIBEKA NANDA \GOGOI
DHRUBOJYOTI CHAKRABORTY
MS. ARUNDHUTI BARUAH
ARUNANGSHU DHAR

MS. SHABANA A. CHOWDHURY
TAPAN RANJAN DEURI

MANOJ KR. SARMA (i)
MRIDUPAWAN GOSWAMI |
AMLAN SARMA

MS. MADHURIMA DUTIA

AMIT GOYAL

DEBASISH SINGHA ¢

YADAV P. DAS

JAGAT CH. BORAH
ANGSHUMAN SARMA

MS. TINKU SOM B
MD. IMRUL HASSAN

MS. APARAJITA BHUYAN
BHUPEN SARMA

" BISHWAJYOTI PATHAK
MRS. ABHINANDITA CHAKRABARTY AZIM H. LASKAR

MRS. SUNITA MEDHI CHOUDHURY

RANJANKR. SAIKIA
MS. ANJU AGARWAL
MS.JULEEBEGUM .
RUPAM SARMA "
K. ENATOLI SEMA
JASHADHIR DAS
KAJIMUL H: BARUAH -
MRS. DAISY B. GOGO1
UJJWAL KR. DAS
DIGANTA SARMA
"PARTHIV K. GOSWAM| *
MS. PRITIREKHA BARUAH
MS. MANIKA DAS

. MRS. CHINOO ROY SARKAR

PARSWAJYOTI DAS NAIR MUSTAKIM RAHMAN - NAYAN MONI HAZARIKA MS. USHA DAS
MS. AYESHA SIDDIKA PRANJAL BORTHAKUR ZAKIR HUSSAIN (Il) MS.BUITASARMA .
MS. BHARATI MUKHERJEE ) BIPULKR. DAS ABDUS S. AKAND MD. SHAFIQUE KHAN
MS. MALABIKA P. GOGOI ASHOK KR. BORAH (2) MRS. SABINA YESMIN (1l " SAMEERAHMED .-
SRAVAN KR. TALUKDAR MISS PALLAVI TALUKDAR MRIDUL MAHANTA BIKASH JAIN '
HIFZULI. CHOUI%HURY INDRAJEET SHARMA MRS. SONGITA MAHANTA SM Lu‘h/ (B
* SUSHANTA DAS SUKUMAR SARMA ABDUL GONI R c N 3’0 .
o b”"
: - o : ' SVL S
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL , GUWAHATI i}
T

BENCH, GUNAHATI

BeBe No. 184 of 2006

Sri Ihotombhi Singh
eesaeseneApplicant.

Union of India & Ors.

auxnawrneneRESpONdents.

The written statement on bhehalf of the

Respondents abovnamed @

WRITTEN STATEMENT OF THE RESPECTFLHLY

MOST RESPECTFULLY SHEWETH

1. That with regard to the statement made in para-—
graph 1 of the instant application the respondents begs
to state that the applicant had on 17.06.1948 under his
signature furnished his date of hirth as 01.05%,1943
which was recorded in his service hook. 8nd as per Ruleé
his dates of superannuation would he due on  3I0.04.2003
an attaining &0 years of age. On 03,.05.200%, while
perusing his service records the date of hirth furnished

hy the applicant was noticed and subsequently the ap-

tontd. .. P



plicant, as per Rule, was deemed tn have retired on
J0.04.2007 and was released from service on  31.10,.2008,
vide this office letter no. B8-2/8taff/A.1botombi Singh,
dated the 26.10.200% and the payment of salary after
F0.04.2007% was alsn ordered to be recovered, as because
Retired Government employvees are not entitled to receive

salary but are paid monthly pension.

The Copy of the Service Roll Bock and
office letter Neo. B-2/8taff/A.Ibotombi
Singh dated 26.10.200% is annexed
herewith and marked éa Annexure-R-1 &

R-2.

2. That with regards to the statement made in  para-

graphs 2 and I of the instant application the answering

respondents have neocomment.

3. That with regards to the statement made in  para-
graph 4.1 of the instant application the answering
respondent beg to state that the applicant has furnished
his date of birth on twe occasions and both the dates

differ, as appended below-

Date of Birth Date of Submission of Information
{A) 01.058.1943 17.06.1968
C{R) 0A.07.1949 26.07.2005

Contd. .. .F/
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The date of superannuation in the case an (A)
would be due on 30.04.2003 and in the case of (R) due on
30.0&.2@09, but in the case of (B) his age af the time
of entry in the Department on 20.04.19465% would be 15
years 2 months and I3 days old- which is under age viz.
below|8 vears of age, which means that tﬁe service
rendered before attaining 18 vears of age shall not

count for Qualifying Service for calculating pension and

~other benefits except Compensation gratuity, as laid in

Rule 13 (B) of CCS (Pension) Rules. Moreover, the Date

.of Rirth once furnished and recorded in the service book

cannat be altered unless .sanctioned by the competent.
authority provided, the request in this regard 1is made
within & (five) years of entry inta povernment service.
Since, the aforesaid formalities had not been complied
with his actual date of superannuation was accordingly
caleculated to be due on 30,04.2003n

The copies of the Rirth Certificate

and Quaiifying‘-SErvice is annexed

herewith and marked as Annexure-R-3 &

R—-4.

4,  As per office records the applicant joined in the
post of mail Peon at Dimapur Post Office on  20.04.1%40

and neot as stated.

0. That with regards to the statement made in para-

graph 4.3 of the instant application the respondent have

-

.already stated in 1 and 3 in this instant written state-

ment. _ '

fLontd. .. .4
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6. That with regards to the statement made in para-
graph 4.4 of the instant application the anskering
respondents beg to state that the date of birth recorded
in the gradation list was not based on the date Frag—
nished by the applicant in 17.06.1968 Qnder his signa-

ture and duly recorded in the service book .

7. That with regards to the statement made in para-
graph 4.5 pf the instant application the answering
respondents beg to state that the date of birth recorded
in the service book as furnished on  17.06.1948 by the
applicant was 01.05.1943, later, it was noticed that age
proof was not available, which was called for but the
applicant furnished a different date of hirth issued on
26.07.200% hy the Sub-Registrar, Imphal Municipal Corpo-
ration, certifying the DOR as 06.07.1949. As per  Rules
DOR once recorded in the service book cannot be altered
unless sanctioned by tﬁe competent authority and provid-
ed the request is made within 5 vears of entering serv-

ice.

8. That with regards to the statement made in para-
graph 4.6 of the instant application the answering
respondents heg to state that as per office records the
applicant’'s date of entry in service is 20.04.1946% and
his date.mf birth is 01.05.1943. By mistake the DOER  has
been entered in the gradation list as on 06.07.49. The
applicant should have hrought this irregularity to the
notice of the competent authority for necessary correc-—

tion.

Contd. ...P/



3087

REN
Q. That with regards to the statement made in para-—
graph 4.7 of the instant applicant the answering re-
spondents beg to state that since the applicant was
released from service on 31.10.200%, the order of the
DFE was issued as per Departmental Rules as laid in S.R.
J17-B-11-(2) which states that - a retired government
servant can retain his guarter for 2 months on payment
of normal license fee and ancther 2 months on pavment of

double license fee. The applicant was therefore, asked

te comply with the same vide this office letter N&. D-

2/8taff/Quarter/IV/Dmp. Dated the 20.02,2006 (Annexure-

R—&).
A copy of the Pepardevalnl Kb laiddesren cn -
B-R-317-B-11{(2) and letter No. D
2/8taff/Guarter/IV/Dmp. ' . Dated
20.02.2006 is  annexed herewith and
marked as Annexure-R-% & R~&6.

10. That with regards to the statement made in. para-—

graph 4.8 of the instant application the answering
respondent beg to state that the applicant had repre—
sented before the Director of FPostal Service, Nagaland,
3 24,02.29ﬂé for extending tﬁa'retentimn period of the
guarter on medical and educational ground, in  this
regard a medical certificate wés also forwarded (Annex-—
wre R-7}). Az per Rules laid dmwn in 8.R. 317-B-11-(2)2,
on medical and educational ground a retired government
servant can further retain his guarter- in  addition to
the aforesaid pericd of 4 months-— fﬁr 2months on bayment

of 4 times the normal license fee {(Annexure-R-B). As

[ TS of « SRR o
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such the payment was infeormed for compliance on Qb3

2006,
A copy of the Medical Certificate ,
Swami’'s reference and letter dates
6H.03.06 are annexed herewith and
marked as Annexure-7,.8 and 9 respec—
tively.

ii. That wiih regards te the statement made in para-

graph 4.9 of the instant application the respondent have
already stated in paragraph @ and 10 in this instant

written statement.

12. That with regards té the statement made in  para-
graph 4.10 of the instant application the answering
respmndentﬁ heg to state that the applicant was released -
from service on 31n10;2005 on. ground of deemed retire-
ment w.e.f 01/0%/2003. Retired gavernment servants are
not eligible for payment of salary but are paid monthly
pension. Hence, the period from Q170372003 ﬁill
TO/O9/2005% when he had overdrawal pay and allowances
amounting to Rs.2,11,59%/- while being eligible for
monthly pension and Rs.771/- for the period fom
171072001 tn 3I0/04/2003, with the total amount being
Re.2,12,366/~ {Two lakhs twelve thousand three hundred

sinty six only) was ordered to be recovered from  his

pensionary henefits.

Dontd....F75
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13, That with regards to the étatement made in para-
graph 4.11 of the instant application the answering
respondents begs to state that out of the total amount
of Rs.2,12,366/~ salary overdrawn by the applicant the
amount of Rs.1,05,122/- (One lakh five thousand one
hundred twenty twn) amount sanctioned as DERG in favour
Qf the applicant was ordered to be debited against the

overdrawn amount, (Annexure-R-11) however, till date the

prder has not heen implemented.

A copy of the sanctioned as DCORG is
favour pf the applicant is annexed

_ herewith and marked as ANNEXURE-R-10.

i4, That with regards to the statement made  in para-
graph 4.12 of the instant application the respondents
beg to state that the applicant was given ample time to
pay the reguired license fees, for retention of the
guarter in his name, vide this office letter No.D-
2/5taff/Guarter/IUfDmp On  20/02/2006 and 0&6/03/2006,
which he failed to dm,finally on 16/03/20046 as per Rule,

he was asked to vacate the quarter within 7 days,failing

DD (T to pay the required license fees.

A copy of the letter dated 1&6/5/2006
is anneﬁed herewith and marked as

ANNEXURE-R-11.
15. That with regsards te the statement made in  the

paragraph 4.13 nf the instant application the answering

respondent beg to state that the based on  the date of

Contd. .. P/
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birth furnished by the applicant in his service book his
due date of superannuation was calculated to bé due on
3070472003 and subsequently was released from service on
JIL/10/2008. The total amount of salary overdrawn by the
applicant Was Re.2,12,366/- which was ordered/proposed

to be recovered in the following manner-

a. The amount of Rs.1,05,122/~ (pavable to the
applicant as DCRB) was ordered to be debited
against the aforesaid overdrawn amount. However,

the order has not been implemented till date.

g. The ampunt of .R5.94,393/~ pavable +to the
applicant as 6FPF, CGEIS and Leave encashment
benefits— was proposed to be recovered by  reqguest-—
ing the applicant to deposit the said amount to  be
debited against the overdrawn amount {(Annexure—R-

.1::) L]

£ The remaining balance of over drawn amount of
Re.22,941/- was also proposed’ to be recovered from

the applicant’'s mwnthly dearness relief.

A cepy of the recovery letter of over
payment is annexed herawith and marked

as ANNEXURE~-R-12.

1é6. That with regards to the statement made in para-
graph 3.1 of the instant application the respondent have
already stated in 1,3,7,9 and 10 in this instant written

statement .

Contd, .. .F/



R

17. That with regards to the statement made in para-
graph 2.2 of the instant application the answering re-

spondents have no comment.

18. That with regards to the statement made in
paragraph 3.3 of the instant application the DOR
certificate was called from the applicant on  22/07/20035
for providing documentary evidence in support of the
date furnished hy him on 17/06/1968. However, the
applicant furnished a different DOE- which WAas
advantageous to him. The department bound by the Rules

and could not entertain the applicant’s belated claim.

19. That with regards te the statement made in para-
graph 5.4 of the instant application the respondent have

already stated in the above noted paragraphs 3,7 and 17.

20. That with regards to the statement made in
paragraphs 5.5 and 5.4 of the instant appliceation the

answering respondents have no comment.

2L That with reqgards to the statement made in

paragraphs 5.7 and 5.8 of the instant applicetion the
respondent have already stated in 9,10 and 14 in  this

instant written statement.

22. That with regards to the statement made 1in  para-
graph R.9 aof thie instant application the answering
respondents beg to state that as per the Rules of the

Department a Retired vaernmenf Emplovee can extend the

Contd. .../
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retention period of guarter after paying enhanced 1i-
cense fee. The applicant was informed to comhly with the
same vide this office .létteﬁ on the following dates
20/02/2006 and 06/03/2006 and even when the applicant
had failed to comply with the same he was finally asked

to vacate the quarter. s

23. That with regards to the statements made in para-—
graph 5.10 of the instant application the -answering
respondents heg to state the applicant has furnished two

different dates of hirth during his service life-

A. 01/05/1943 furnished by the applicant under
his signature in 17/06/1968. |

B. 06/07/71249 certified by the - Sub-Registrar,
birth and death, Imphal Municipal Council on

26707720035,

The DOR furnished at a later was advaﬁtagenus to

the applicant, as it would extend the actual date of

" superannuation by more than 6  (six). Moreover, for

changing the DOR it has to be applied within 3 vears of
entering service and sanctioned by the completent au-
thority. Accordingly, his date of superannuation is

J0/04/2003,

24, That with regards to the statement made in para-
graph R.11 of the instant application the respondent
have already stated in 9,10 and 14 of this instant

written statement.

Contd. ... .F/
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25; That with regards to the statement made in  para-
graph 3.12 of the instant application the answering
respondents beg to state that a Government Servant
retires on attaining the age of &0 vears., In  this case
the applicant attained it on 30/04/2003 hased on the DOR
furniﬁhedvhy him on 17/046/71968 and subsequently was

retired from service.

26, That with regards to the statement made in  para-
graph 5.13 of the instant application the answering

Crespondents beg to state that the action of the Depart-

ment is bhased on the Rules framed by the government. The
regbmdent further beg to submit  that tﬁe rounds set
forth in the instant application are no tenable in  law,
as well as, on facts and have are liable to he dis-

micsed.

27. That with regards to the statement made in  para-—
graph H.14 of the instant application the answering
respondents have no comment. The respondent further Abeg
to submit that the grounds set port in  the instant
application are not tenable in law, as well as, on facts

and hence are liable to he dismissed.

28. That with regards to the statement ﬁade in the
paragraph 8.8 and 9 of the instant application the
answering respondents beg to state éhat in view of the
facts and circumstances mentioned above the applicant is
not entitled to get . any relief as well as  for interim
relief as praved for  and - the instant application is

liable to bhe diesmissed.
29 . That the respondents submits that the application

has no merit and as such the same is liable to be dig-

missed.

Contd....FF
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CHAPTER I
Qualifying ,'-Se’r'*viivce )

13. Commencement of quallfymg service

Subject to the provisions of these rules, quahi‘ying service of a
Government servant shall commence from the date he takes charge of the
post to which he is first appointed elther substantlvely or in-an oi’ﬁclatmg '
or temporary capacity

" Provided that officiating or temporary service is followed without A
interruption by substantive appointﬁent in the same or another service . ...
© orpost: - : \_ . :
Provided further that— :

(a) in the case of a Government servarit in a Group ‘D’ service or
post who held a’lien or:a suspended. lien on. a permanent

_ pensionable ~post prior. to “the: I7th Apr' 3 | ";, yice

rendered before attaining the .age. ol‘ sixteen years sh‘

count for any purpose, and

' (Q)/in the ‘case of a Government servant not covered by
Clause (a), service rendered beforé attaining the age of - elghteen \
years shall not count, except for compensation gratuity.
[ (c) the provisions of Clause (b) shall not be applicable in. the cases
of counting of military servnce for clvil pension under Rule 19. ]

14. Conditions subject to whnch servrce quahﬁes

: (1) The service of a Government servant shall not qualify unless his
duties and pay are regulated by the Government, or under conditions
- determined by the Government. :

) For the purposes of sub-rule (1), the: expression “Servzce means
service under the Government and paid by that Governmént from the
Consolidated Fund of India or a Local Fund administered by that Govern-
ment but does not include service in a non-pensionable estahlishment
unless such service is treated as quahfymg service by that Government.

3)- In the case of a Government servant belongmg to a State
Government, who is permanently transferred fo a service or post to
which these rules apply, tlie continuous service rendered under. the State
Government in an. officiating or’ temporary capacity, if any, followed”
without interruption by substantive - appointment, or the - contmuous

"1. Inserted by G.I, Dept. of P. & P. W Nouﬁcatwn No.! 28/19/2001~P&PW(B), dated the )
11th November, 2003 and published as S. 6) No 3205 m thc Gazette oi‘ Indm, dated t.he 22nd' L
November, 2003. o Cd T b‘ SR
: . iy a3
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352 : SWAMY' ———FUNDAMENTAL RULES . [S.R‘.‘Bj

waiting list for the next month end an allotment wxll be given (o him m-.
turn on the next month’s waiting list only

P

Period for which allotment subsists and lhe concessional period"'éu‘
further retention : g "f‘

‘S.R. 317-B-11. (1) An allotment shall be effective from the datez
which it is accepted by the officer and shall continue in force until,~~

(a) the expiry of the concessional period permissible under !sub:
clause (2) after the oﬂicer ceases to be on duty in an ehgnble Mﬁ *j :
in Delhi.- i nlfe

(b) itis cancelled by the Dlrector of Estates or is deemed to lﬂi '
been cancelled under any provision in these rules;

(¢) itis surrendered by the officer, or
~ (d) the officer ceases to occupy the residence.

(2) A residence allotted to an officer may, subject to sub-rule (3)
retained on the happening of any,of the events speclﬁed in Column‘ L
" of the table below for the period’%pecnﬁed in"the correspondmg entry(

Column (2) thereof, provided that the ‘résidence 'is' réquired for' :jf
bonu fide use of the oﬂicer or members of his l'amlly— :

- i : 1

Pefmisslb]e period for
: retertion of the residence ' | !

10) . @ ‘

(9) Resignation, dismissal or removal 1lmonth. [;+ ¢

from service, terminatibn of service -
or unauthorized absence without

Events

permission .
(i()/f{etlrement of termiinal leave - ... [Two months on the norma‘_‘

’ licence fe¢ and_another W0

months on double -the - nomldl* :
. . . IncenceTee T ,; i
(iii) Deathof the allottee - ... . .. [ 12 months. ] Now 2 years
. ’ See SR 317-B-22.

(v) Transfer to a place outside Dellu w2 months..

(v) Transfer to an mellgnble ofﬁce in’
Delhi R .. 2 months.

Substituted vide G.1,,M.U.A: & E.; Dir. of Eslates, Notification No. 12035/29} (%
Pol. ll dated the 19th November;-1996, publlshed a5 G.S.R. 542 in" the Gazclte of India, dhl |
the 30th November, 1996 and takes effect from 1-1- 1997 ST e g

2. Substituted vide G.1., M. U D, l‘louf cauor |IN° 12035/1/',9l -Pf:l‘ i 1, daled I'4-5 I
(G.S.R. 265, dated 30-5-1992). :‘H : “t
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Dimapur MDG - 797112

sib- Vﬁwting of T II staff atr at’ tal.oloR I L |

" Your letter No nil dazed 07:02 2006 S

: Rej.‘e

aput Pastad
Sm (\n‘n o)
donbic

on of Departme atal Quarter Al \)mx
fier Tetirement e

g retentl
unarter &
payment of

for retention of q
nd ano\hc: 2 months on

This is r»gqrdm

. ' Colony. A8 pef rulo, poriod
payment of normal license fee 2

license fec.
]

You are therefors, dlrccud to vacate th qtmrm b\, 28, (0 T0BG pay

cfec. | .
| t \{7.
(i\'\ /),(/\7\

¥ OR THE mRL(,ToR OF POSTAL G
* ‘AGAL Ar\m I\O‘U\,l x-79 7001,

1 S o Fre by
!] R 1|
.‘ k) .

3 : .

double the norm al hccus

" \

i

Capy o'~
and necsisary achion,

a PO fox inform ation
THN

1. The PM, Kohim
2. The SPM, Dim dpur MDG 10r mimm alion and noces: ary ach
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356 SWAMY'S—FUNDAMENTAL RULES {3

hi)ccupants under the provisions of the Public Premises (Eviction of Unat
ized Occupants) Act, 1971. L

2. References have been received from various quarters requestit
regularization of accommodation on re-posting at the last place after. th
missible period of eight months is over even in case the date of priority
officer, for the type of accommodation occupied, is not covered ori'tl
re-posting in an eligible organization. As such allottees are requited t
the accommodation to which they are otherwise entitled to, this results’
location of the families of the officers concerned.

Il

3. The matter has since been considered by the Government
now been decided that where an officer is re-posted within a period ¢
months beyond the permissible period of eight months, the allotment,
regularized on payment double the normal licence fee for the i

period, irrespective of the fact that the date of priority of the officer concefll ‘

on the date of re-posting is covered or not. .

4. All the allotment sections are requested to regularize the al}pﬁﬁ
re-posting at the last place accordingly. B

5. It has also been decided that action under the PPE Act, 197]
initiated immediately after expiry of the retention period permissible.un
rules, in respect of officers whose retention period is over.

6. These orders are issued in supersession of all previous_.;cgrdef;s 5t
regarding regularization of the accommodation on re-posting at the;last p.
of posting. BEENG

[G‘]'., M.U.D. & P.A., Dte. of Estates, O.M. No. 12035/21/95-Pol.11, dated the 3
2000. |

(5)- Retention of General Fool Accommodation ‘on nlediééiye diicd
tional grounds.—As per the provisions of SR 317-B-11 (2), an allottee;cs

retain the Government accommodation for a period of two months:
ment of normal licence fee and further two months on payment of tV
normal licence on retirement/terminal leave for the bona fide use of

tee. No further retention is permissible either on educational or medical gr

2. The matter has been reconsidered in the light of the represen

{ received and it has now been decided by the Government that further ret
! of two months on payment of four times the normal licence fee:and
sequent two months on payment of six times the normal licence fed ‘sk:

be permissible on medical/educational grounds. Such retention shall f-,bé;p_,, :
missible under the provisions of SR 317-B+22 which is being amen’dédﬂéir}jﬁ) i
rinéatd

taneously. The allottee will be required to apply for retention of Go
accommodation on medical/educational grounds before the expiry

initial period of four months, duly supported by documentary proof;-air

with the Bank Draft, in favour of Assistant Director (Cash), Directoral
Estates, in respect of licence fee. i

t!
el




DEPARTMENT OF POSTS : INDIAUL™ _ppmaym—S
OFFICE OF THE DIRECTOIR OF POSTAL SERVICES
NAGALAND : KOHIMA-797 001 V2

. e K,jf I3 v
, /;ﬁ pupeter 21 2

L D-27Sd QU /Dmp / Dated at Kohima the 06-03-2000 '
S ~2U- Z

/

A

o,
~7 Shri A.LSingh,
- Ex-Mail Jamadar,
Dimapur MDG - 797112,
Sub:- Retention of quarter and payment of Licence Fee, permission for”
2 months retention i.e. March 06 and April 06.
" Refi- Your letter no. ail dated 24.92.00.

This is regarding retention of quarter on medical around and wor o yvour
letter no. nil dated 24.02.00 at Postal Colony, Dimapur.

In this regard, you are dirccted to pay double the Licence Fee for the
month ol January (06 and IFebruary 016 i.c. Rs.434/- per month x 2= Rs.808/-.
You are to deposit tic amount at Dingzpur MDG and to furmish the particulars 1o
this Oftice.

Further, yourare directed o pay four_imes the normal ticence lee
i.e Rs.868/- per month for the month of Murch "00 and April 00,

Retention of quarter is permitted upto April’06 only.

AN
(. 1”(1/1\"017% usany)

’ Director of l"oé;u\lf Acrvices,
Nagaland : Kohima - 797001,

Copy to:-
L The Postmaster, Kohima HO for information.
2. The SPM, Dimapur MDG lor information and ta report compliance
1o this OlfTice.

(I.Pangecinngisatiy)

AN Df -
37
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OFFLCE OF T DIRECTOR OF POSTAL SERVICES
NAGALAND: MOUIMA-797001

o, C-2Penziow Shit A Lbotembi Sigh Dated at Eoliiua, the 08705720006

Sunclion is hereby aecorded o the payment oURs 105, 122/-( Rs. One {okhy l'i\w‘i'\u"h',md
one lnmdred fventy two ) ouly betog the payanent of D( RU p,lwhh fo Shet A, hotombi singh. - G
D, Dimapur MD G who retived on 30.4.2003,

2. The following outstanding wuount ig to be recovered firom the DURG wound ad
credited Hroueh UCR with appropriate detailsto facilitale proger classilicalion ol aceounds,
- 3. Overpayment of pay & allowancespaidto the ex-officialwel’:-
L7100 L to 30.4,03 Wy, 7714-
Sowvels- L3703 1o 3079705 g 241,86
odfle. Total s, 2 ll.
I Tlence, the uel anpund,e Mxr\ io R, Nil,
_Jor_recovery of reyt anaount, matter has l)un veferyed to COvide thisoitice
Jelley u('c\-'cn\«_l ded, 0570372000

360/

The wnount is debitable under the lead o0 &/ - 3201-07- 104 Cratuity,

'Thiz authority i issued in pursuance of DAP), N Circle, Shillongmenio bio, Wi
Peusion/DCRG15/06-07AL-61/05-06/19 1 did. 277472000,

( 7. hmu}%ﬁ"{: a ,j"'

Director of PmL‘( Servi
Nogaland  Kohima 7970 Ul‘.

Copy to:-

1. The PM Eoliuia HO tor b w/a

2. The DAY) Eolkata ( through the PM Kohima HO. )

k) The “PM (J1SG-1) Dimapur MDG forind

4. The Accounls OFicer (Pension), /o e DALY Shillong 793001 for ik waet Tus e
cited above.

5. // O

SA- A- ﬁ,&o Lom < ,.ﬁur\é/\/ %x ;4) D o

(l. Puangdrgi Kf("))‘ﬂ’ }

Tyl
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- DE PARIM[«NI Of POS]S lNl)l/\M
/ OFFICE OF THE DIREC TOR (u« POSTAL SERVICES K
NAG ALANI) l\()HIMA 797 001 AP ‘ %&L‘

No. D-2/Staft/Qu/l V/IDmp (92;5:/\ r ‘ Dated at Kohimz the 16-03-2000
>

e e AV e~ - n

[h

Shri A.1.Singh,
Lx-Mail Jumadar, -~
Dimapur MDG - 7971~

Sub:- Retention of quarter and payment of Licence [Fee-reg.

Ref:- Your (etter no. nit dated 27,04, 06."

l\mdlv refer o this Olfice letter ol even no. dated 06,03

06 on the above
cited subject. 1t has been intimated thay vou i

Ve ot paidieredited the required
licence lee as requested.

As per tule, you cannol be allowed 1o rewin the quarter further.
Flence. you are dirvected to vacate the quarter within (seven) 7 davs,

-
. / g(/‘) -
(1.1 (/11_;'(//'/&1//7.8.\ (L)
. . < . .
Dircctor of PodR IServices,
Nagaland : Kohim. - 797001.

Copy to:-

. The Postmiaster, Kohimg 10 [or mlmm wion.,

2. The SPM, Dim: apur MDG Tor inform: Won and (o report complianee
(o this Office.

3.

Office Copy.

~
-

(1.Pungern Hngsang)
Director of Postal Serviees,
Nagaland : Kohing - 797001,
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- Guwehat Beneh :

BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH. - |

- Q. A, I}io. i44 of 2006

. Sri A. Ibotombi Singh. RITIIIT Applicant.
-Versus-
Union of India & others.  ........... Respondents.
- AND --

i THE MATTER OF:-

An affidavit in reply to the written statements filed
on behalf of the respondents.
!

(Affidavit in repiy)

i, Sri A. Ibotombi Singh aged about 59 years son of late A. Amuba

Singh, presently residing at Dimapur Postal Colony, P.O.-Dimapur, MDG,

‘in the districf of Dimapur; Nagaiand do hereby solemniy affirm and state
aé follows:- - |
~Y
1. That, I am the -ap}ph'cant in the instant application and a written

statement filed on behalif of the respondents has also been served upon the

1 > . :
counsel of the applicant. I have gone through the same and understood

the contents made therein. I do not admit aily of the statement made in
the written statement which are contrary to and inconsistent with the
- records of the case, save and except those statements of the written

statement which are specifically admitted herein below. The rest which are

‘}S\\ : nogbkiﬁé admitted should be treated to have been denied by the deponent.
cHABR 4550 : : |
aaBAS ot 1 oot |
a M‘ : l ) . (-: t / ¢ .
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2. That with regard to the statement made in paragraph 1 of the written

statement, the deponent states that the date of birth of the deponent has

" been shown as 06.7.1949 by the 1es1:-ondent in the official commuucaﬁmw

The deponent as being not the custodian of the service book has no
knowledge regarding the date of birth enteréd in the service book way
back in'17.6.1968. The respondent issued the impugned order dated

26.10.2005 that the deponent had reached superannuation on 30.4.03.

The deponent vehemently denies the same and says that the respondent

authorities before issuing the impugned order dated 26.10.05 to the

applicant should have caused a notice before he was reaching
superannuation. The respondents authority withouit notice or intimation
éamlot force him to retire with retrospective effect.
3. That with regards 1o the statement made in paragraph 3 the deponent
begs to state that at the time of entry in service the deponent produced a
copy of the schooi certificate issued by the Akhoni Junior High Schooi,
Imphal. The said school certificate was burnt in the fire caught in his
house in the year 1975. So, he couid notable to produce the said certificate

and any copy of the said school certificate which was s produced at the time

of entry before this Hon'bie Court. As per my school certificate my date of

birth is 6.7.1949, therefore, he approached the Register of birth and death
certificate to Govt. of Manipur to issue him a date of birth certificate on
the basis of the record, Axérdingly, a birth certificate was issued to the
deponent by the authority showing his date of birth as 6.7.1949 (annexure-
“D” to O—.A.}. As per the said D.O.B certﬂcate, he would retire on 5.7.2009,
The respondent authority ar mtraruy and uniiateraily cannot take a decision
that the deponent has already superannuated. /&sqummo that the date of
birth of the deponent is 1.5.1943., but not admitting, inspitc of that the
spendent authority should have intimated to the deponent regarding

the c}ﬁ’g;k‘!’guperalmuation prior to the retirement. hence, due to the fault
KR/
CHA Assam
of

o 06 MAY 2001

Contd... P/ 3
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of the respondent authority he should not be allowed to suffer.

4, Thatwith regard to the avertment made in paragraph 4 of the written |
statement, the deponent d'oe's‘ not want to conirovert the facts if record

discloses that his date of jeining is 20.04.1965.

5. Thatwith regard to the avertment made in paré.graph 6 of the written
statement, the deponent claims his date of birth is 6.9.1949 as reflected
in the gradation list (annexure “E” to O.A.) prepared by the respondent

authority as his original copy of the age proof certificate is not avajiable.

6. Thatwith regard to the avertment made in paragraph 7 of the written
statement, the deponent states that when he was asked to produce his age
proof certificate he approached the competent authority to issue on the

basis of records.

7. That with regard to the avertment made in paragraph 8 of the written
statement, the deponent statés that before issuing the ietter dated 22.7.06
{annexure- “C”) and impugned ofder dated 26.10.05 {(annexure- “A”) he
was neither served with any notice regarding date of bﬁﬂl/ age proof
certificate nor any intimation was made that he would be superannuated
_ on 30.4.03. Hence, the question of bringing to the notice of the ‘competent

authority for necessary correction does not arise. -~

8. That with regard to the avertment made in paragraph 9 and 10 of the
written statements, the deponent states that his case is not on same footing

with any incumbent who is at the verge of retirement. As the deponent’s
superannuation is deemed to be w.e.f 30.4.03, so he never got time to
prepare himself to settle down some where. So, he can not be equated with

anv s nnuated incumbents. -
Yy ABU,Hﬂﬁi

ﬁ cph K psso™

5A515H60v"06 01- . ) C d. P/ 4
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9. That with regard to the avertment made in paragraph 12 of the written
st_atemer‘fc, the dep611ent states that if it is p1~esum¢d that the respondent
authority fightly released the deponent from service on 31.10.2005 with
refrospective effect w.e.f 30.4.03, inspite of that the respondents con not
recover 30 months salary as overdraw of pay and allowance. Whatever the
period of service rightly or wrongly wutilised by the respondents in
continuation of his service has to compénsate for that. If ‘the deponent
really superannuated on 30.4.03 then his excess period of service rendered
by him may be counted as requjred exigency of service for pension and

salary etc.

10. That with regard to the avertment made in paragraph 13 of the written

statement, the deponent states that whatever amount recovered as the -

exceéss drawal as claim by the respondent authority can not be recovered

from him. , - -

11. That with regard to the avertment made in-paragraph 14 and 15 of

the written statement, the deponent states that he has neither normally

- retired from service nor getting any retired beneﬁt 1f he retired from service

as they claimed. So, how the respondents expect that he would vacate the
quarter within 7 days whereas he is struggling for survwal due non receipt
of last month salary as well as pension & other benefit if he really retired
on 30.4.03. Being a social welfare stéte, the respondent cannot take such
kind of drastic action to the detxipiental to him. The service jurisprudence
also.does not provide such kind of action to be taken.

12. That witﬁ regards to the statements made in paragraphs 18, 22, 23
aﬁd 25 of the writ petition, the deponent does not offer any comments

which are contrary and inconsistence with of records of the case.

p 181008 _ . : Contd..P/ 5
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13. That with regard to the avertment made in paragraphs 26, 27, 28

and 29 are denied by the deponent.

14. That the deponent begs to submit that in any view of the matter the
respondent authority cannot recover the amount seems to be overdraw
w.e.f. 1.5.03 to 30.9.05 as he has rendered service for those period. Even,
_the respond\ents afe legally bound to pay the salary for the October/ 2005

which tiii now they have not paid to the deponent.

i5. That the statements made in para.g'l‘.aphs i,2,3,4,5,6,7, 8,9, 10,
11, 12, and 13 are true to my knowledge and the statement made in para
........... are matter of records which I belief to be true and the rest are my

“humble submission before this Hon’ble court.

A lhtrie Riorgd.

Identified by DEPONENT ,
{
, {507,
Advocate, at Guwahati. Solemnly cffirmed ana

on identificatirr

NABASYSH CHARRABARTY
NOTARY Govt. of Assam

.Regd. No KAM-06.
Panbazar. Guwahati-781001.

06 MAY 2007
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